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Food Corporation Of India (Staff) Regulations, 1971

No. 1-6/71-EPIn exercise of the powersconferred by Section 45 of
the Food Corporations Act, 1964 (37 of 1964) and all other powers
hereunto enabling, and with the previous sanction of the Central
Government, the Food Corporation of India, hereby makes the
following regulations, namely:

CHAPTER 1 PRELIMINARY

1. Short Title, Commencement And Application :-

1. These regulations may be called the Food Corporation of India
(Staff) Regulations, 1971.
2. They shall come into force at once.



3 . They shall apply to all the employees of the Corporation
including transferred employees, other than:

(a) Persons employed on a purely part-time basis; and

(b) Persons employed on special contracts to the extent that the
terms and conditions of such contracts are inconsistent with the
provisions of these regulations:

(c) Persons governed by the Industrial Employment (Standing
Orders) Act, 1946 (Act 20 of 1946) and / or the Food Corporation
of India (Industrial Establishments) Standing Orders framed under
the said Act. [Provided that nothing contained in these regulations
shall apply to any Director of the Corporation or to the Secretary
who is not an employee of the Corporation].

2. Definition :-

In these regulations, unless the context otherwise requires:

(a) "Act" means the Food Corporations Act, 1964 (37 of 1964);

(b) "Board" means the Board of Directors ofthe Corporation;
Inserted vide notification No.1-16/73-EP dated 17.10.1974(22 nd
Amendment)

(c) "Chairman" means the Chairman of the Corporation;

(d) "Corporation" means the Food Corporation of India established
under Section 3 of the Act;

(e) "Executive Committee" means the Executive Committee of the
Corporation.

(f) "Executive Director (Finance)" means the persons appointed by
the Corporation to be the Executive Director (Finance) or any other
person authorized to perform the duties of the Executive Director
(Finance);

(g) "Food Department" means the Department of the Central
Government dealing with food or any of its subordinate or attached
offices and engaged in the performance of these functions;

(h) "Head of Division" means all officers appointed in the rank of
managers or above in the Head Office of the Corporation, or any
other officer designated by the Corporation to be a head of a
Division;

(i) "Managing Director" means the Managing Director ofthe
Corporation;

(j) "Pay" excludes allowances;

(k) "Secretary" means the Secretary of the Corporation;

(1) "Transferred employees" means an officer or other employees
transferred to the Corporation by an order issued under Sub-
Section (1) of Section 12-A of the Act



(m) "Management Trainee" means a person selected for his
appointment ( in the event of successful completion of training) as
Asstt. Manager in the services of the FCI. A Management Trainee
shall deem to be included within the meaning of word employee
wherever appearing in section 5 concerning the Discipline and
Appeal Regulations of the FCI (Staff) Regulations, 1971.

CHAPTER 2 GENERAL CONDITIONS OF SERVICE

3. Classification :-

1) *The posts; in the Corporation shall be categorized as follows:

All posts with a fixed pay of or on a scale of pay with

) Classification
a maximum of

Not less than Rs. 1300 Category-II
Over Rs.350 but less than Rs.1200 Category-III
Rs.350 or less Category-1V

2) The Corporation shall have posts of the description specified in the Table set out
in Appendix. I.

4. Appointments :-
1) Subject to the provisions of Regulation 17, the unit for the

purpose of appointment, seniority, promotion, reversion and
retrenchment shall be as follows, namely:

. : Promotion/Reversion
Category | Recruitment Unit /Retrenchment Unit

District (Regional, Zonal Offices and Head )

v Office will be separate units) Region

I Region(ZongI office, Head Office will be Zone
separate Units)

IT Zone (Head Office will be a unit) Zone

I All - India All - India

*Substituted vide notification No.1-16/76-EP dated 26.7.76. Effectivefrom
1.5.1976 (35 th Amendment).

** Head Office will be treated asa separate unit for the purpose of promotion/
reversion/ Retrenchment provided that the Managing Director shall have the
discretion to transfer any employee of the Head Office to any of the zones or vice
versa, wherever he considers it necessary. In doing so, the Managing Director will
keep in view the necessity to give due representation to the various zones.

5. General Conditions Relating To Appointments :-

The following general conditions shall apply to all appointments to
the service of the Corporation:

(a) No person shall be eligible for initial appointment unless he has



attained the age of 18 years.

(b) A candidate for appointment in the service of the Corporation
shall be:

i) a citizen of India, or

ii) a subject of Nepal, or

iii) a subject of Bhutan, or

iv) a Tibetan refugee who came over to India before the 1 st
January,1962 with the intention of permanently settling in India, or
v) a person of Indian origin who has migrated from
Pakistan,Burma,Sri Lanka and East African countries ofKenya,
Uganda and the United Republic of Tanzania(formerly Tanganika
and Zanzibar), Zambia,Malawi,Zaire, Ethiopia and Vietnam with the
intention of permanently settling in India.

Provided that a candidate belonging to Categories (ii),(iii),(iv) and
(v) shall be a person in whose favour a certificate of eligibility has
been given by the Managing Director.

(c) *A candidate, in whose case a certificate of eligibility is
necessary may be admitted to an examination or interview and
may also be appointed provisionally subject to the necessary
certificate being given to him by the Managing Director.

(d) No person shall be initially appointed unless he has been
certified by a qualified registered medical practitioner approved by
the appointing authority to be of sound constitution and medically
fit to discharge his duties.

Explanation: Unless the appointing authority, otherwise directs, the
application of this provisions shall be Ilimited to regular
appointments by direct recruitment.

(e) No person shall be eligible for appointment who has previously
been dismissed, or compulsorily retired from the service of the
Corporation or from a Department ofa State or the Central
Government or from any public Sector Undertaking.

(f) No person shall be eligible for appointment who has been
convicted in a court of law for any offence involving moral
turpitude.

(g) No person who has entered into or contracted a marriage with a
person having a spouse living or who, having a spouse living, has
entered into or contracted a marriage with any person, shall be
eligible for appointment in the service of the Corporation.
*Substituted vide notification No.4-4/77-EP dated1.2.1979.
Effective from 23.1.1979 (60th Amendment). Provided thatthe
Managing Director may, if satisfied that such marriage is
permissible under the personal law applicable to such person and



the other party to the marriage and there are other grounds for so
doing, exempt any person from the operation of this rule.

(h) Without prejudice to the generality of the provisions of clauses
(d),(e),(f) and (g), no person shall be appointed unless the
appointing authority is satisfied that the person is fit for
appointment in all respects.

6. Appointing Authority :-

The authorities competent to make appointments to the type of
posts indicated in column 2 of the Table set out in Appendix 2, will
be those specified in the corresponding entries in column 3 of that
Table:

Provided that the transferred employees shall be deemed to have
been appointed by the competent authority.

7. Mode Of Appointment :-

(1) Regular appointments in the service of the Corporation can only
be to the posts specified in column (2) of the Table set out in
Appendix 1 sanctioned for a period of not less than one year and
shall be made :

(a) in accordance with any of the modes specified against each in
column (4) thereof; or

(b) by transfer from the corresponding categories as specified in
column (9) of the said Table of employees of the Central
Government in the Directorate General of Food / Pay & Accounts
Offices; or

( ¢ ) By permanent absorption of deputationists in the service of
the Corporation.

(2) Where any qualification, or age limits, have been specified in
columns(7) and (8) respectively of the Table set out in appendix 1
in respect of any post with reference to any mode of appointment
thereto, only persons satisfying such qualifications and within the
age limits so specified shall be appointed to that category through
such mode.

Provided that the authority specified in column 4 of the Table set
out in Appendix 2 may in respect of the posts indicated in the
corresponding entries in column 2 of that Table:

(a) Relax the specified age limits in the case of persons with
exceptional qualifications or experience; and

(b) Relax the qualifications in the case of persons with outstanding
records of service.

(c) Provided further that the Board may relax, by order, any of the



provisions of the Recruitment Rules contained in Appendix I, if in
their opinion it is necessary or expedient so to do. (3)

Notwithstanding anything contained in  this  regulation,
appointments may be made

to any post in the Corporation on an ad-hoc basis:

(a) by deputation of suitable officers from the Central or from any
State Government or from any public sector undertaking or with
the prior approval of the Managing Director from any private sector
undertaking for a period not exceeding three years;

Provided that an authority immediately higher than the appointing

authority may extend the period of deputation of an employee
belonging to Categories I,II or III beyond 3 years but not
exceeding 5 vyears; Provided further that the Board/Executive
Committee, as the case may be, may extend the period of
deputation of an employee beyond 5 years in exceptional cases of
merit if it is considered necessary in the interest of the Corporation.

(b) by re-employment of personnel superannuated from service of
the Central or any State Government or of the Corporation for a
period not exceeding two years; such re-employment being
sanctioned by an authority not lower in rank than the Managing
director. [Provided that the Executive Committee ( or in case where
the Board of Directors is the appointing authority, the Board) may
extend the period of re-employment of Category I, II or III officers
beyond a period of two years subject to a maximum age limit of 60
years. Provided further the Executive Committee ( or in case where
the Board of Directors is the appointing authority, the Board) may
extend the period of re-employment of scientific/technical
personnel of Category I,II, or III officers up to the age of 62 years
in very rare and exceptional circumstances.

Note: for criteria determining rare and exceptional circumstances,
the relevant guidelines contained in Ministry of Home Affairs, O.M.
No.26/11/68-Ests (B) dated the 17 th June, 1969 shall be
followed.]

(c) on a purely temporary basis for a period not exceeding one
year;

(d) on special contracts subjects to such terms and conditions as
may be decided by the Board.

(4) @Notwithstanding anything contained in this Regulation,
appointment of outstanding/meritorious sportsmen/women who
have distinguished themselves in sports at State/National /
International level may be made to Category-II,IIIand IV posts,
including the promotional posts, subject to their fulfilling the



conditions prescribed for such posts.

Provided that the authority specified in Column 4 of the Table set
out in Appendix-2 may relax specified age limit, qualification and
experience in exceptionally deserving cases.

Provided further that the appointment of sportsmen / women shall
be subject to the administrative instructions issued from time to
time with the approval of the Managing Director.

8. Creation Of Posts :-

(1) The Corporation shall from time to time determine the number
of posts of each description in the service of the Corporation.

(2) The authorities specified in column (1) of the following Table
shall be empowered to create new or additional posts in the
Corporation of the description specified in Column

(2) thereof.

TABLE
Authority Category of Post
(1) (2)
Board Any post below the Board level.
Chairman Category I post the maximum of the scale of pay of

which does not exceed Rs. 1800.

Category II posts and Category I posts the
Managing Director maximum of the scale of pay which does not
exceed Rs.1600%*

Executive

Director(Personnel) Category III and IV posts.

1. Category II posts up to six months. 2. Category

Zonal Manager III and IV posts up to one year.

(3) Notwithstanding anything contained in these regulations when a new post is
created, the authority creating such post shall specify the scale of pay ( which shall
not be different from the standard scales of pay adopted by the Corporation ) of
the post, the mode or modes of appointment thereto and the qualifications and the
age limits, if any, applicable thereto. Thereafter such post shall be deemed to have
been included under the appropriate category in the Table set out in appendix-I.

9. Procedure For Direct Recruitment :-

The following procedure shall be followed in the case of direct
recruitment to posts sanctioned for more than 3 months or to posts
sanctioned initially for less than 3 months but extended beyond 3
months:

(a) Category III and IV Posts:

The vacancies  shall be notified to the Employment
Exchange/Exchange having jurisdiction over the unit of
appointment. Simultaneously the appointing authority shall arrange



for the issue of an advertisement in prominent newspapers.
Selection of eligible candidates out of the applications received shall
be made on the basis of elimination/proficiency tests.

A | | applications received shall be considered and promising
candidates called for interview. Final selection shall be made on the
basis of an interview or after holding a test, wherever such a test is
considered necessary or appropriate. Having regard to the nature of
the post.

Provided that the employees serving under the Central / State
Governments and Public Sector Undertakings whose applications
are received through proper channel and the surplus employees of
the Central / State Governments shall also be eligible to be
considered for appointment against direct recruitment vacancies
along with the nominees of the Employment Exchanges.

**Provided further that such of the employees who were recruited
on dailyrate basis for periods of less than 3 months or on purely
temporary basis and whose services have been retained after
allowing periodical breaks, shall also be eligible to be considered for
appointment against direct recruitment along with candidates
sponsored by the respective Employment Exchanges.

***Provided further that any apprentice who has successfully
completed the period of his apprenticeship training under the
Apprentices Act, 1961 in the Corporation shall also be eligible for
regular appointment in accordance with the instructions issued by
the Central Government from time to time. Provided furtherthat
the regular departmental labour workers of the Corporation, who
fulfill the educational qualifications prescribed for direct recruitment
to category III and IV posts, shall also be eligible toapply and be
considered for appointment against direct recruitment vacancies
along with the nominees of the Employment Exchange.

(b) Category I and II posts:

(i)The appointing authority shall notify the vacancies to the
Regional Employment Exchanges concerned. At the same time, it
will arrange or cause to be arranged for issue of an advertisement
in a few prominent newspapers having all - India circulation.

(ii) All applications received shall be scrutinized and the candidates
considered prima facie suitable shall be called for interview.
Interviews shall be held by Selection Boards duly constituted from
time to time for different categories of posts. A selection Board
shall consist of not less than 3 members. The Selection Board shall
draw up a panel of candidates fit for selection and furnish it to the
appointing authority together with its recommendations in the



order of merit. The number of person on the panel shall generally
be one and a half times the number of vacancies and the panel
shall remain valid for one year from the date it is drawn up.

(c) General:

(i) Candidates shall be required to appear for interview at their own
expense. Provided that the appointing authority may in the case of
interviews held for Category II and Category I posts and for
departmental candidates grant traveling allowance at such rates as
it may specify. (ii) Selected candidates shall be required before
appointment to submit themselves to a medical test by a qualified
medical practitioner approved in this behalf by the appointing
authority. The fees payable for the medical test shall be borne by
the Corporation.

10. Procedures For Promotion :-

*(i)Promotion shall be made on the basis of seniority subject to
fitness in respect of non-selection posts indicated in Appendix I of
the Staff Regulations.

(ii)Promotion in respect of selection posts indicated in Appendix I of
the Staff Regulations shall be made on the basis of merit, seniority
being considered only when the merit of contending candidates is
approximately the same.

*(iii)All promotions shall be considered by a Promotion Board duly
constituted for this purpose and shall be regulated by the general
instructions to be issued by the Board of Directors, in regard to the
filed of choice of candidates, the size of the panel and the validity
of the panel.

Note: Purely as aninterim measure, pending their permanent
absorption in the service of the Corporation, the employees of the
Central Government in the Directorate General of Food posted to
work under the administrative control of the Food Corporation of
India may be given ad hoc promotions, in accordance with the
principles mutually agreed upon between the Corporation and the
Central Government.

11. Reservation For Scheduled Castes, Scheduled Tribes
And Other Categories In The Services Under The
Corporation :-

**In making appointments in the services of the Corporation,
reservations, relaxation of age limits and other concessions would
be provided to Scheduled Castes, Scheduled Tribes and other



category of persons as directed by Government of India from time
to time. The Managing Director may issue detailed administrative
instructions accordingly.

12. Treatment Of Appointment Made Prior To Coming Into
Force Of These Regulations :-

Appointments made prior to the coming intoforce of these
regulations shall be treated in the following manner, namely:
(a)Where the appointment has been made on the basis of a
competitive selection of candidates applying against an
advertisement issued or against requisition sent to Employment
Exchanges, the appointment shall be deemed to have been
regularly made to the service of the Corporation by direct
recruitment in the Corresponding post in the table set out in
Appendix. I.

(b)In every other case the appointment shall be deemed to have
been made on an ad hoc basis in accordance with sub-clauses (a),
(b) and (c) of Clause 3 of Regulation 7 as may be appropriate in
the circumstance of each case.

13. Commencement Of Service :-

Service shall be deemed to commence from the working day on
which an employee reports for duty in an appointment if he reports
for such duty in the forenoon and from the following day if he
reports for duty in the afternoon.

14. Declaration Of Fidelity And Secrecy :-

Every person on first appointment to service of the Corporation
shall before entering upon his duties make a declaration of fidelity
and secrecy as required under Section 38 of the Act.

15. Probation :-

(1)"Every person regularly appointed to any post in the Corporation
under SubClause (a) of Clause (1) of Regulation 7 shall be required
to be on probation for a period one year from the date of
appointment. Provided further that there will be no probation for a
person promoted from one grade to another grade within the same
category except where the promotion involved a change in the
category of post in the same cadre e.g. if an Asstt.Grade- III is
promoted as Asstt.Grade-II there will be noprobation whereas if a
Messenger (Category IV official) is promotedas Asstt. Grade.Ill
(Category-III) or an Asstt.Grade.I (CategoryIlI) is promoted as
Asstt.Manager (Category-II) normal probationperiod shall be



applicable. Similarly if an Asstt.Manager (CategoryII) is promoted
as Deputy Manager (Category I) there will be normalperiod of
probation and for persons promoted from Deputy Manager
onwards, there will not be any probation”.

(2) The appointing authority may in his discretion extend the
period of probation by a further period not exceeding one year.

(3) During the period of probation an employee directly recruited
shall be liable to be discharged from service without assigning any
reason by giving him a notice of 30 days or pay and allowances in
lieu thereof.

An employee promoted from a lower post to a higher post shall be
liable to be reverted to the lower post without notice and without
assigning any reason.

(4) An employee who has satisfactorily completed his probation in
any post shall thereafter be confirmed.

(5) Where an employee has rendered continuous temporary service
o r continuous service on deputation in any post immediately
proceeding his regular appointment to such post, the period of
service so rendered temporarily or on deputation may be counted
against the period of probation if the appointing authority so
directs.

*Explanation:

The term "allowances" used in this Regulation means and includes
Dearness Allowance and Additional Dearness Allowances only and
does not include any compensatory or other allowances.

16. Seniority :-

Seniority of employees appointed shall be determined as follows:
(1)Direct recruits:

The relative seniority of all direct recruits will be determined by the
order of merit in which they are selected for such appointment by
the selecting authority; persons appointed as a result of an earlier
selection being senior to those appointed as a result of subsequent
selection.

(2)Promotees:

(a)The relative seniority of persons promoted to various grades will
be determined in the order in which their names appear in the
panel drawn up in accordance with Regulation 10.

Provided that seniority of an employee who refusesto accept
promotion, may be altered in accordance with the administrative
instructions issued by the Corporation from time to time.
(b)**Where promotions to a grade are made from more than one



grade, the eligible persons will be arranged in a combined seniority
list in the order of their relative seniority in their respective grades.
The Selection Committee will then select personsfor promotion
from this list and arrange the candidates selected in a consolidated
order of merit or according to seniority in the lower grade, as the
case may be, which will determine the seniority of the persons on
promotion to the higher grade.

(3)Relative seniority of direct recruits and promotees:

(i) The relative seniority of direct recruits and promotes will be
determined according to the rotation of the vacancies as between
direct recruits and promotees as based on the quotas reserved for
direct recruitment and promotion respectively.

(ii) (a) Vacancies arising in a calendar year shall be filled up during
the same calendar year, as far as possible.

(b) Notwithstanding anything stated above, if for any reasons
whatsoever, any vacancy or vacancies arising during a calendar
year reserved for promotion or direct recruitment, as the case may
be, remain unfilled by the prescribed mode such vacancy or
vacancies shall be carried over to the subsequent calendar year.
The inter se seniority of such persons as are promoted or recruited
against such vacancy or vacancies shall be fixed as if such earlier
years vacancies for promotion or direct recruitment, as the case
may be, had arisen during such subsequent calendar year and the
persons selected against the additional vacancies shall be placed
en-block below the last promotee or the direct recruit, as the case
may be, in the seniority list based on the rotation of vacancies for
that year.

(4) Transferred employees:

(a) Inter-se seniority of the Food Department employees
transferred to the Corporation will follow the order of their relative
seniority in the Department of Food irrespective of their actual date
of employment in the Corporation. The seniority of an employee
belonging to a Regional Directorate, who is working on the date of
his employment by the Corporation inthe Procurement
Organisation on a temporary transfer basis, will be determined on
the basis of his seniority in the Regional Directorate.

(b) If employees in one or more grades in the Food Department are
merged in a common grade in the Corporation, their inter-se
seniority shall be determined on the basis of length of continuous
service in the equated grades.

(5) Relative seniority of Food Department transferees and direct
recruits of the Corporation:



The seniority of employees transferred to the Corporation from the
Food Department vis-a-vis the seniority of direct recruits employed
by the Corporation will be determined with reference to the length
o f continuous service in the grade concerned in the Corporation
including the service in an appropriate / equated grade(s) in the
Department. Such fixation of seniority will, however, be without
prejudice to the inter-se-seniority of the Food Department
transferees to the Corporation in accordance with item (4) above
and the interse seniority of other persons employed by the
Corporation in accordance with items (1) to

(3) above.

(6) Seniority of deputationists absorbed in the service of the
Corporation: *The Seniority of deputationists absorbed in the
service of the Corporation shall be determined in accordance with
the guidelines issued by the Bureau of Public Enterprises from time
to time.

(7) Relative seniority of an employee transferred from one Unit to
another : An employee transferred from one unit of seniority to
another will be ranked as the junior most in the particular category
on the date he joins the new Unit. If, however, such transfer is in
the opinion of the competent authority in the interest of the
Corporation, seniority of the transferee will be fixed in the new Unit
after giving full weightage to the service counting for seniority in
the particular category in the old Unit.

( 8) RELATIVE SENIORITY OF MANAGEMENT TRAINEES AND
PROMOTEES.

(i) The seniority of Management Trainees absorbed as Asstt.
Manager in the services of FCI will be determined by the order of
merit in which they are finally selected for absorption after
successful completion of their training period.

(ii) Relative seniority of Management Trainees absorbed as Asstt.
Managers in the services of the FCI andthe promottees will be
determined with reference to the date of induction into the
Corporation as Management Trainees and the date of appointment
as Asstt. Manager in the case of promotees.

17. Transfers And Tours :-

An employee shall be liable to serve anywhere in India in the
service of the Corporation and to proceed on tour in the course of
his official duty to any place within India or abroad.

18. Deputation Of Officers Of The Corporation To Other
Organisation :-



Employees of the Corporation may be sent on deputation to other
organisation (including Central / State Government) with the prior
approval of the Managing Director. The deputation of such
employees shall be governed by the terms to be mutually agreed
upon between the Corporation and the borrowing authority.
Effective from the date of Notification.

19. Termination Of Service And Discharge :-

(1) The services of any employee who has appointed on a regular
basis to any post in the Corporation and has satisfactorily
completed his period of probation may be terminated by the
competent authority on giving such employee 90 days notice or
[pay and allowances in lieu thereof]*.

Provided that services of a transferred employee shall not be
terminated except as a consequence of abolition of posts or a
reduction in their number. Termination of service consequent on
such abolition or reduction shall take place in the order of juniority
in the grade concerned in the Corporation and the period of notice
or *[pay and allowances in lieu thereof] * in such cases shall not be
less than the period or *[pay and allowances in lieu thereof]* to
which such a transferred employee was entitled if he had continued
in Government service.

Provided further that a transferred employee who is promoted to a
higher post in the Corporation shall be reverted to the grade from
which he is promoted in the case of abolition or reduction in the
number of posts to which he is promoted in the Corporation. **(2)
The services of any employee appointed under sub-clause (b) or
subclause (c) of clause (3) regulation 7 may be terminated by the
competent authority on giving him 30 days notice or [pay and
allowances in lieu thereof.]

(3) The competent authority for purposes of this regulation will be
an authority not lower in rank than the appointing authority.

(4) Nothing contained in this regulation shall affect the right of the
appropriate authority for dismissal, removal from service or
compulsory retirement of an employee as a result of disciplinary
proceedings or in pursuance of the provision relating to retirement
under regulation 22.

Explanation: The term "allowances" used in this Regulation means
and includes Dearness Allowances and Additional Dearness
Allowance only and does not include any compensatory or other
allowances.



20. Safeguards To Transfer Employees :-

The redeployment of transferred employees by the Central
Government who are rendered surplus as a result of winding up of
the Corporation or abolition or reduction of posts will be regulated
by the instructions contained in Appendix 3.

21. Resignation :-

(1) No employee shall resign from the service of the Corporation
except by giving such notice or by paying compensation in lieu of
such notice or for the shortfall in the notice period, as the case may
be, as an employee of equivalent rank would have received under
Regulation 19 or under Regulation 15(3), as the case may be, if his
services were to be terminated or compensation paid in lieu of such
notice.

Provided that it shall be open to the appointing authority to waive
such notice.

(2) Resignation may be accepted by the appointing authority with
immediate effect or at any time before the expiry of the period of
notice in which case an employee shall be paid pay in respect of
unexpired period of notice given by him. In case a shorter period of
notice is accepted at the request of an employee, he shall be
entitled to receive his pay and allowances only in respect of actual
period spent on duty in the Corporation.

(3) The resignation submitted by an employee will become effective
only when it is accepted and the employee is relieved of his duties.

(4) An employee leaving the service of the Corporation without
giving proper notice or compensation paid in lieu of such notice or
without acceptance of his resignation or without being relieved of
his duties shall be liable to disciplinary action under these
Regulations.

22. Superannuation And Retirement :-

(1) Every employee appointed to the service of the Corporation
shall retire on the afternoon of the last day of the month in which
he/she attains the age of 60 years. However, employees whose
date of birth is the first of the month shall retire from service on
the afternoon of the last date of the preceding month on attaining
the age of 60 years.

(2) Notwithstanding anything contained in Clause (1):

i) The appropriate authority shall, if it is of the opinion that it is in
the interest of the Corporation to do so, have the absolute right to



retire a Cat.I, II, III & IV employee after he has attained the age
of 50 years by giving him a notice of not less than 3 months in
writing or 3 months pay and allowances in lieu of such notice.

ii) Provided that an employee belonging to the above categories
may, by giving a notice of not less than 3 months in writing to the
appropriate authority, retire from service of the Corporation after
he has attained the age of 50 years. The qualifying service as on
the date of intended retirement of the employee of the Corporation
under this provision shall be increased by a period not exceeding 5
years subject to the condition that the total qualifying service
rendered by the Corporation employees does not in any case
exceed 33 years and it does not take him beyond the date of
superannuation.

iii) The benefit of five years under sub-clause (ii) above shall not be
admissible in case of those Corporation employees who are
prematurely retired by the Corporation in public interest under sub
clause (i) above.

Note: - In computing the notice period of 3 months referred to
above, the date of serving of the notice and that the date of its
expiry shall be excluded.

(3) Nothing contained in clause (1) and clause (2) shall effect the
right of the competent authority to retire an employee with due
notice or pay in lieu thereof on his being certified by a medical
examiner to be nominated for the purpose by such authority as
being incapacitated for a further period of a continuous service due
to his continued illness or accident.

(4) An employee may be permitted to retire at his own request on
the competent authority being satisfied that such employee is
incapacitated for a further period of continuous service due to his
continued illness or accident.

Provided that before acting under this clause it shall be open to
such authority to require the employee to undergo a medical
examination by such medical examiner as it may nominate for this
purpose.

(5) The competent authority for the purpose of this regulation shall
in respect of an employee be the authority competent to terminate
the services of an employee of equivalent rank under clause (1) of
Regulation 19.

*Explanation: The term "allowances" used in this Regulation means
and includes Dearness Allowances and additional dearness
allowances only and does not include any compensatory or other
allowances.



**22-AVoluntary Retirement of employees on completion of 20
years of qualifying service:

(1) At any time after an employee has completed 20 years of
Qualifying Service, he may, by giving notice of not less than three
months in writing to the Competent Authority, retire from service of
the Corporation.

Explanation:

Qualifying service means service rendered in the Corporation by an
employee after completion of 18 years of age except period of
service rendered as an apprentice and extraordinary leave without
any leave salary. Service rendered in the Government or any public
or private undertaking by an employee before his joining of the
Corporation may be declared by the Managing Director to be
deemed, in whole or in part, to be qualifying service in the
Corporation provided that there was no break in service before
joining the Corporation.

Forthe purpose of pensionary benefits under the Central
Government rules and orders, the service rendered in any public or
private undertaking would not count towards qualifying service.

(2) The notice of voluntary retirement given under Sub-Regulation
(1) shall require acceptance by the Competent Authority.

(3) The qualifying service as on the date of intended retirement of
the employees of the Corporation under this Regulation shall be
increased by a period not exceeding five years, subject to the
condition that the total qualifying service rendered by the
Corporation employee does not in any case exceed 33 years and it
does not take him beyond the date of superannuation.

Provided that the total qualifying service after allowing the increase
under the SubRegulation shall not exceed the qualifying service,
which he would have had, if he had retired voluntarily at the lowest
age limit for such retirement prescribed under SubRegulation (2) of
Regulation 22 of these Regulations.

(4)(a) An employee referred to in Sub-Regulation (1) may, make a
request in writing to the appointing authority to accept notice of
voluntary retirement of less than three months giving reasons
therefore;

(b) On receipt of a request under clause (a), the appointing
authority, subject to the provisions of sub-regulation (2), may
consider such request for the curtailment of the period of notice of
three months on merits and it is satisfied that the curtailment of
the period of notice will not cause any administrative
inconvenience, the appointing authority may relax the requirement



of notice of three months on the condition that the Corporation
employee shall not apply for commutation of a part of his pension
before the expiry of the period of notice of three months.

(5) The amount of pension /gratuity to be granted under this
Regulation shall be subject to other provisions made under the
relevant Regulations in this regard. The increase not exceeding 5
years in Qualifying Service shall not entitle an employee of the
Corporation retiring voluntarily to any notional fixation of pay for
the purposes of calculating pension and / or gratuity which will be
based on the actual emoluments calculated with reference to the
date of retirement.

The increase in the Qualifying service shall not also entitle an
employee governed by the Contributory Provident fund Regulations
of the Corporation to any contribution by the Corporation towards
the Contributory Provident Fund for such increase in the qualifying
service.

(6) The employee of the Corporation who is allowed to retire under
this Regulation and has given the necessary notice to that effect to
the Competent Authority should be precluded from withdrawing his
notice except with the specific approval of such authority.

Provided that the request for withdrawal shall be made before the
intended date of this retirement.

(7) This Regulation shall not apply to the employees of the
Corporation who are on deputation from the Central
Government/State Government/Local Bodies/Autonomous
Bodies/Public Sector Undertaking or to employeeswho have gone
to such organisation and who propose to get absorbed therein.

CHAPTER 3 LEAVE AND JOINING TIME

23. Section 23 :-

The employees of the Corporation will be entitled to the grant of
leave including entitlement of various kinds of leave in accordance
with the provisions contained in the Central Civil Service (Leave)
Rules, 1972 as amended from time to time.

24. Section 24 :-
25. Section 25 :-
26. Section 26 :-
27. Section 27 :-

28. Section 28 :-



(Deleted)

29. Competent Authority :-

The Corporation may from time totime prescribe the competent
authorities for grant of various kinds of leave and for the exercise
of other powers in this chapter in respect of employees of different
categories.

29A. Encashment Of Earned Leave While In Service :- Encashment
of Earned Leave shall be allowed to the regular employees including
food Transferees of the Corporation once in a calendar year in
accordance with the terms and conditions laid down in appendix-5
for the purpose of this Regulation, the expression "earned leave"
shall not include the un-availed portion of joining time credited to
the leave account as earned leave under Regulation 30.
NOTE: (i) The existing Regulation 29-A will cease to be in operation
in respect of the employees governed by CDA Pattern Pay Scales
w.e.f 1.7.90 and a new Regulation 29(b) shall be applicable to
them w.e.f. the above date.

(ii) In the case of employees who are on IDA Pattern Pay Scales
w.e.f. 1.8.83 for the purpose of encashment of E.L. emoluments
include the Basic Pay, Special Pay, Personal Pay, IDA and Interim
Relief.

29B. Encashment Of Earned Leave While In
Service/Superannuation/Regulation For C.D.A. Optee Employees :-
(i) Encashment of Earned Leave shall be allowed to regular
employees (including food Transferees) of the Corporation while in
service/superannuation and resignation governed by Central D.A.
Pattern Pay scales, in accordance with the terms and conditions laid
down in appendix-6. for the purpose of this Regulations, the
expression "EARNED LEAVE" shall not include the un-availed
portion of joining time credited to the leave account as Earned
Leave under Regulation -30.

(ii) A New Appendix-6 shall be added after the existing appendix-5
in the FCI (Staff) Regulations, 1971 as follows:-

30. Joining Time :-

(1) Joining time shall be granted employee of the Corporation on
transfer in public interest to enable him to join the new post either



at the same or new station. No joining time is admissible in case of
temporary transfer for a period not exceeding 180 days. Only the
actual transit time, as admissible in case of journeys on tour may
be allowed. (2) For appointment to posts under the Corporation on
the results of a competitive examination and /or interview open to
the employees of the Corporation and others, the employees of the
Corporation will be entitled to joining time under these rules.

(3) (a) The joining time shall commence from the date of
relinquishment of charge of the old post if the charge is made over
in the forenoon or the following date if the charge is made over in
the afternoon.

(b) The joining time shall be calculated from old Headquarters in all
cases including where an employee receives his transfer orders or
makes over charges of the old post in a place other than his old
Headquarters or where the Headquarters of an employee while on
tour is changed to the tour station itself or where his temporary
transfer is converted into permanent transfer.

(c) Not more than one days joining time shall be allowed to an
employee to join a new post within the same station or which does
not involve a change of residence from one station to another. For
this purpose, the term "same station” will be interpreted to mean
the area falling within the jurisdiction of the Municipality or
Corporation including such of suburban municipalities, notified
areas or cantonments as are contiguous to the named municipality
etc.

(d) In cases involving transfer from one station to another and also
involving change of residence, the employee of Corporation shall be
allowed joining time with reference to the distance between the old
headquarters and the new headquarters by direct route and
ordinary mode(s) of travel as indicated in the following schedule.
When holiday (s) follows(s) joining time, the normal joining time
may be deemed to have been extended to cover such holiday(s).

Joining time admissible
where the transfer
necessarily involves
continuous travel by
road for more than 200
KMs.

1,000 KMs, or less 10 days 12 days
More than 1,000 KMs 12 days 15 days

15 days except in cases of
travel by Air for which the
maximum time will be 12
days

Distance between the
old head quarters and |Joining time admissible
the new headquarters

More than 2,000 KMs 15 days




Note: Distance means actual distance and not weighted mileage for which fare is
charged by the Railways in certain ghat/ hill sections.

(e) Extension of joining time beyond the limits indicated in Sub-Regulation 3 (d)
above can be granted upto the maximum limit of 30 days by Zonal Managers
Executive Director (Personnel) in Head Officcunder whose jurisdiction the
employee concerned has been transferred and beyond 30 days by the Executive
Director (Commercial) Executive Director (Finance), the guiding principle being the
total period ofjoining time should be approximately equal to 8 days, for
preparation plus reasonable transit time plus holidays, if any, following the
extended joining time. While computing the transit time, allowance could be made
for the time unavoidably spent due to disruption of transport arrangements caused
by strike or natural calamities, or the period spend awaiting the departure of the
steamer.

4.(a) When an employee joins the new post without availing of the full joining time,
the number of days of joining time, as admissible in Sub-regulation 3(d) above
subject to the maximum, of 15 days reduced by the number of days actually
availed of shall be credited to his leave account as earned leave.

(b) Joining time may be combined with regular leave of any kind or duration
except casual leave.

(c) If an employee in transit on transfer is directed to proceed to a place different
from the indicated in the initial transfer orders, he shall be entitled to joining time
already availed of upto the date of receipt of revised orders plus fresh spell of full
joining time from the date following the date of receipt of the revised orders. The
fresh spell of joining time in such cases shall be calculated from the place at which
he received revised orders as if he is transferred from that place.

5. The authority sanctioning the transfer may, in special circumstances, curtail/
extend the joining time admissible under these regulations at his discretion for
reasons to be recorded in writing.

6. Anemployee who does not join in his new post within his joining time is not
entitled to any pay or leave salary after the end of the joining time. An employee
willfully absenting himself from duty after expiry of joining time shall be liable to
disciplinary action under these regulations.

CHAPTER 4 CONDUCT REGULATIONS

31. General :-

Every employee shall at all times:

(a) maintain absolute integrity;

(b) maintain devotion to duty;

(c ) conform to and abide by the provisions of the Act and the rules
and regulations made there under :

(d) comply with and obey all lawful orders and directions which
may from time to time be issued to him in the course of his official
duties by any person or persons to whom he may be subordinate in
the service of the Corporation.

31A. Promptness And Courtesy :- No employees shall:

(1) in the performance of his official duties, act in a discourteous
manner;

(2) in his official dealings with the public or otherwise adopt
dilatory tactics or willfully cause delays in disposal of the work
assigned to him.



31B. Observance Of Governments Polices :- . Every employee
shall, at all times -

(1) act in accordance with the Governments policies regarding age
of marriage, preservation of environment, protection of wildlife and
cultural heritage;

(2) observe the Governments policies regarding prevention of crime
against women.

31C. Prohibition Of Sexual Harassment Of Working Women :-

(1) No employee shall indulge in any act of sexual harassment of
any woman at her work place.

(2) Every employee who is in-charge of a work place shall take
appropriate steps to prevent sexual harassment to any woman at
such work place.

EXPLANATION: - Forthe purpose of this Regulation, "sexual
harassment" includes unwelcome sexually determined behaviour,
whether directly or otherwise, such as: (a) physically contact and
advances;

(b) demand or request for sexual favours

(c) Sexually coloured remarks;

(d) showing any pornography; or

(e) any other unwelcome physical, verbal or non-verbal conduct of
a sexual nature.

32. Section 32 :-

Every employee shall serve the Corporation honestly and faithfully
and shall endeavour his utmost to promote the interest of the
Corporation. He shall show courtesy and attention in all
transactions and not do anything which is un-becoming of a
Corporation employee.

32A. Misconduct :- Without prejudice to the generality of the term
Misconduct" the following acts of omission and commission shall be
treated as misconduct:

(1) Theft, fraud or dishonesty in connection with the business or
property of the Corporation or of the property of another person
within the premises of the Corporation. (2) Taking or giving bribes
or any illegal gratification. (3) Possession of pecuniary resources or
property disproportionate to the known sources of income by the



employee not satisfactorily accounted for. (4) Furnishing false
information regarding name, age, fathers name, qualifications,
ability or previous service or any other matter germane to the
employment at the time of employment or during the course of the
employment. (5) Acting in a manner prejudicial to the interests of
the Corporation. (6) Willful insubordination or disobedience whether
or not in combination with others, of any lawful and reasonable
order of his superior. (7) Absence without leave or over-stay the
sanctioned leave for more than four consecutive days without
sufficient grounds or proper or satisfactory explanation. (8)
Habitual late or irregular attendance.

(9) Neglect of work ornegligence in the performance of duty
including malingering or slowing-down of the work. (10) Damage to
any property of the Corporation, either willfully or due to
negligence.

(11) Interference or tampering with any safety-devices installed in
or about the premises of the Corporation.

(12) Drunkenness or riotous or disorderly or indecent behaviour in
the premises of the Corporation or outside such premises where
such behaviour is related to or connected with the employment.
(13) Gambling within the premises of the office or other place of
work, where it is prohibited. (14) Smoking within the premises of
the Office or other place of work, where it is prohibited.

(15) Collection, without the permission of the competent authority,
of any money (within the premises of the Corporation) except as
sanctioned by any law of the land for the time being in force or
rules of the Corporation. (16) Sleeping while on duty.

(17) Commission of any act which amounts to a criminal offence
involving moral Turpitude. (18) Absence from the employees
appointed place of work without permission or sufficient cause. (19)
Commission of any act subversive of discipline or of good
behaviour.

(20) Willful absence from duty after expiry of joining time on
transfer from one post to another.

(21) Slackness/carelessness in the performance of duty of
Watchman/Head Watchman which may result in theft, pilferage of
Corporations property. (22) Willful and prolonged absence from
duty without reasonable cause. (23) Neglect of his/her spouse and
family in a manner unbecoming of an employee of the Corporation.
(24) Failure to maintain a responsible and decent standard of
conduct in private life, thereby bringing discredit to the
Corporation.



(25) Failure to observed proper decorum during lunch hour, playing
games/cards beyond the prescribed lunch hour and playing
cards/gambling in the open spaces or building in the immediate
vicinity of the office building. (26) Becoming a member of and
participation in Indo-foreign cultural organization, without prior
permission of the competent authority.

(27) Any unruly or irresponsible behaviour before a Department
Enquiry Officer when appearing as a witness or as a delinquent or a
defence Assistant or a Presenting Officer or in any other capacity.
(28) Leakage of classified information either through Press or
otherwise to an individual not entitled to receive the same, in
writing or verbally.

(29). Having obtained an advance from the Corporation for a
specific purpose such as House Building, purchase of a conveyance,
leave travel or for any other declared purpose, not utilizing the
same for the intended purpose within the period specified and
diverting the money for any other purpose.

(30) Any act unbecoming of an employee of the Corporation.

(31) Assaulting or abusing orinsulting any of the officers or
employees of the Corporation within the premises of office or other
place of work or outside.

(32) Interference in the work of other employees.

(33) Approaching higher authorities direct or though other persons
for promotion or any other personal favour or gain except through
proper channel.

(34) Writing of anonymous or pseudonymous letter criticizing the
Management or any other officer/ employee of the Corporation.
(35) Spreading false remours or giving false information or making
defamatory statements (written or oral) which tend to bring the
Management or its officers into disrepute.

(36) Carrying on money-lending, or any other private business.

( 37) Willful failure to appear before Medical Board, when called
upon to do so.

(38) Abetment of or attempt at abetment of any act which amounts
to misconduct.

Note: The above instances of misconduct are only illustrative in
nature and not exhaustive.

33. Employment Of Near Relatives Of Employees In Private
Forms Enjoying Corporations Patronage :-



(1) No employee shall use his position or influence directly or
indirectly to secure employment for any member of his family in
any private business house/firm (hereinafter called "firm") where
he has official dealings.

(2)(i) No Category-I Officer shall, except with the previous sanction
of the Corporation, permit his son, daughter or other dependent to
accept employment in any private firm with which he has official
dealings or in any other firm having official dealings with the
Corporation.

Provided that where the acceptance of the employment cannot
await prior permission of the Corporation or is otherwise considered
urgent, the matter shall be reported to the Corporation; and the
employment may be accepted provisionally subject to the
permission of the Corporation.

(ii) An employee shall, as soon as he become aware of the
acceptance by a member of his family of an employment in any
private firm, intimate such acceptance to the Corporation and shall
also intimate whether he has or has had any official dealings with
that firm..

Provided that no such intimation shall be necessary in the case of
Category-I officer if he has already obtained the sanction of, or
sent a report to the Corporation under Clause (i).

(3) No employee shall in the discharge of his official duties deal
with any matter or give or sanction any contract to any firm or any
other person if any member of his family is employed in that firm or
under that person of if he or any member of his family is interested
in such matter or contract in any other manner and the employee
shall refer every such matter or contract to his official superior and
the matter or contract shall thereafter be disposed of according to
the instructions of the authority to whom the reference is made.

34. Taking Part In Politics :-

(i) No employee shall be a member of, or otherwise be associated
with, any political party or any organization which takes part in
politics, nor shall he take part in, subscribe in aid of, or assist in
any other manner, and political movement or activity.

(ii) It shall be the duty of every employee to prevent any member
of his family from taking part in, subscribing in aid of, assisting in
any other manner, any movement or activity which, is, or tends
directly or indirectly to be subversive of the Corporation or of the
Government as by law established. Where an employee is unable to



prevent a member of his family from taking part in or subscribing in
aid of or assisting in any other manner any such movement or
activity, he shall make a report to that effect to the Corporation.
Explanation: If any question arise whether a party is a political
party or whether any organization takes part in politics, whether
any movement or activity falls within scope of sub-paragraphs (i)
and (ii) above the decision of the Managing Director thereon shall
be final.

35. Taking Part In Elections :-

No employee shall canvass or otherwise interfere with or use his
influence in connection with or take part in an election to any
legislature or local authority, provided that :

(i) An employee qualified to vote at such an election may exercise
his right to vote, but where he does so, he shall give no indication
of the manner in which he proposes to vote or has voted;

(ii) An employee shall not be deemed to have contravened the
provisions of this paragraph by reason only that he assists in the
conduct of an election in due performance of a duty imposed on
him by or under any law for the time being in force.

Explanation: The display by an employee on his person. Vehicle or
residence of any electoral symbol shall amount to using his
influence in connection with an election within the meaning of this
regulation.

36. Joining Of Associations By Employees Of The
Corporation :-

N o employee shall join or continue to be a member of an
association, the object or activities of which are prejudicial to the
interests of the Sovereignty and integrity of India or to the
interests of the Corporation or to public order or morality:

Provided that the Associations/Unions recognized by the
Management either on dejure or de-facto basis would not attract
the above provision.

37. Demonstrations And Strikes :-

No employee shall:

(i) engage himself or participate in any demonstration which is
prejudicial to the interests and the sovereignty and integrity of
India, the security of the State, the interest of the Corporation,
friendly relations with foreign States, public order, decency or
morality or which involves contempt of court, defamation or
incitement to an office; or



(ii) resort to or in any way abet any form of strike or coercion or
physical duress in connection with any matter pertaining to his
service or the service of any other employee or employee of the
Corporation.

38. Connection With Press Or Radio :-

(i) No employee shall, except with the previous sanction of the
Managing Director, own wholly or in part, or conduct or participate
in the editing or management of any newspaper or other periodical
publication.

(ii)No employee shall, except with the previous sanction of the
competent authority or except in the bonafide discharge of his
duties:

(a) publish a book himself or through a publisher, or contribute an
article to a book or a compilation of articles, or

(b) participate in radio broadcast or contribute an article or write a
letter to a newspaper or periodical either in his won name or
anonymously or pseudonymously or in the name of any other
person:

Provided that no such sanction shall be required:

(i) If such publication is through a publisher and is of a purely
literary, artistic or scientific character; or

(ii) If such contribution, broadcast or writing is of a purely literary,
artistic or scientific character.

39. Criticism Of Government Or The Corporation :-

No employee shall, in any radio broadcast or in any document
published in his own name or anonymously or pseudonymously on
in the name of any other person or in any communication to the
Press or in any public utterance, make any statement of fact of
opinion:

(i) which has the effect of an adverse criticism of any current or
recent policy or action of the Central Government or a State
Government or of the Corporation;

(ii) which is capable of embarrassing the relations between the
Central Government and the Government of any State orbetween
the Central or any State Government and the Corporation;

(iii) which is capable of embarrassing the relations between the
Central Government and the Government of any foreign State;
Provided that nothing in this regulation shall apply to any
statement made or views expressed by an employee in his official
capacity or in the due performance of the duties assigned to him.



40. Evidence Before A Committee Or Any Other Authority :-

(i) Save as provided in sub-Para (iii), no employee shall, except
with the previous sanction of the Managing Director, give evidence
i n connection with any enquiry conducted by any person.
Committee or authority;

(ii) Where any sanction has been accorded under sub- Para (i) no
employee giving such evidence shall criticise the policy or any
action of the Central Govt. or of a State Govt. or of the
Corporation;

(iii) Nothing in this regulation shall apply to:

(a) Evidence given at an enquiry before an authority appointed by
the Central Government, Parliament or a State Legislature or the
Corporation;

(b) Evidence given in any judicial enquiry; or

(c) Evidence given at any departmental enquiry ordered by
authorities subordinate to the Government or the Corporation.

41. Unauthorized Communication Of Information :-

No employee shall, except in accordance with any general or special
order of the Corporation or in the performance in good faith of the
duties assigned to him, communicate directly or indirectly any
official document or any part thereof or information to any other
employee of the Corporation or any other person to whom he is not
authorised to communicate such document or information.

Explanation: Quotation by an employee (in his representations to
the superior authority) of or from any letter, circular, memorandum
or from the notes on any file, to which he is not authorized to have
an access, or which he is not authorised to keep in his personal
custody or for personal purposes, shall amount to unauthorized
communication of information within the meaning of this regulation.

42. Subscriptions :-

No employee shall except with the previous sanction of the
Managing Director, ask for or accept contributions to, or otherwise
associate himself with the raising of, any funds or other collections
in cash or in kind in pursuance of any object whatsoever.

43. Gifts :-
(i) Save as provided in these regulations, no employee shall accept,

or permit any member of his family or any person acting on his
behalf to accept any gift.



Explanation: The expression gift shall include free transport,
boarding, lodging or other service or any other pecuniary
advantage when provided by any person other than a near relative
or personal friend having no official dealings with the employee.
Note:1) A casual meal, lift or other social hospitality shall not be
deemed to be a gift.

2)(i) An employee shall avoid accepting lavish hospitality or
frequent hospitality from any individual having official dealings with
him or from industrial or commercial firms, organization, etc.

(ii) On occasions such as weddings, anniversaries, funerals or
religious functions, when the making of a gift is in conformity with
the prevailing religious or social practice, an employee may accept
gifts from his near relatives, but he shall make a report to the
Corporation, if the value of any such exceeds:

(a) Rs.1000/- in the case of an employee holding any Category-I or
Category-II post;

(b) Rs.500/- in the case of an employee holding any Category III
post; and

(c) Rs.200/- in the case of an employee holding any category IV
post.

(iii) On such occasions as are specified in sub-Para (ii), an employee
may accept gifts from his personal friends having no official
dealings with him, but he shall make a report to the Corporation if
the value of the gift exceeds:

(a) Rs.400/- in the case of an employee holding any Category-I or
Category-II post;

(b) Rs.200/- in the case of an employee holding any Category III
posts; (c) Rs.100/- in the case of an employee holding any
Category -1V post.

(iv) In any other case, an employee shall not accept any gift
without the sanction of the Managing Director if, the value thereof
exceeds:

(a) Rs.150/- in the case of an employee holding any Category-I or
Category II post; and

(b) Rs. 50/- in the case of an employee holding any Category -III
or Category - IV post.

(v) Notwithstanding anything contained in Sub-Regulations (ii) to
(iv) above, a Corporation employee being a member of Indian
delegation or otherwise may receive and retain gifts from foreign
dignitaries if the market value of gifts received on one occasion
does not exceed Rs.1,000/-. In all other cases the acceptance and
retention of such gifts shall be regulated by the instructions issued



by the Corporation in this regard from time to time.

(vi) A Corporation employee shall not accept any gift from any
foreign firm which is either contracting with the Food Corporation of
India or is one with which the Corporation employee had , has or is
likely to have official dealings. Acceptance of gifts by a Corporation
employee from any other firm shall be subject to the provisions of
SubRegulations.

44. Public Demonstration In Honour Of Corporation
Employees :-

N o employee shall, except with the previous sanction of the
Corporation, receive any complimentary or valedictory address or
accept any testimonial or attend any meeting or entertainment held
in his honour, or in honour of any other employee:

Provided that nothing in this regulation shall apply to:

(i) a farewell entertainment of substantially private and informal
character held in honour of an employee or any other employee on
the occasion of his retirement or transfer or any person who has
recently quit the service of Corporation; or

(ii) the acceptance of simple and inexpensive entertainments
arranged by public bodies or institutions.

Note: Exercise of pressure or influence of any sort on any employee
to induce him to subscribe towards any farewell entertainment even
ifit is of a substantially private or informal character, and the
collection of subscriptions from Category-III or Category-1V
employees under any circumstances for the entertainment of any
employee not belonging to Category-III or Category-1V, is
forbidden.

45. Private Trade Or Employment :-

(1) Subject to the provisions of sub-regulation (2), no employee
shall, except with the previous sanction of the Managing Director:-
(a) engage directly or indirectly in any trade or business, or

(b) negotiate for, or undertake, any other employment, or

(c) hold an elective office, or canvass for a candidate or candidates
for an elective office, in any body, whether incorporated or not, or
(d) canvassing in support of any business of insurance agency,
commission agency etc. owned or managed by any member of his
family or

(e) take part except in the discharge of his official duties, in the
registration, promotion, or management of any bank or any other
company registered, or required to be registered, under the



Companies Act, 1956 ( 1 of 1956 ) or any other law for the time
being in force, or of any co-operative society for commercial
purposes.

(2) An employee may, without the previous sanction of the
Managing Director:-

(a) undertake honorary work of a social or charitable nature, or

(b) undertake occasional work of a literary, artistic or scientific
character, or

(c) participate in sports activities as an amateur, or

(d) take part in the registration, promotion or management (not
involving the holding of an elective office) of a literary, scientific or
charitable society or of a club or similar organization, the aims or
objects of which relate to promotion of sports, cultural or recreation
activities registered under the Societies Registration Act, 1860 (21
of 1860) or any other law for the time being in force, or

(e) take part in the registration, promotion or management(not
involving the holding of an elective office) of a co-operative society
sub-substantially for the benefit of employees of the Corporation,
registered under the Co- operative Societies Act,1912 (2 of 1912)
or any other law for the time being in force.

Provided that:

(i) he shall discontinue taking part in such activities, if so directed
by the Managing Director, and

(ii) in a case falling under clause (d) or clause (e) of this sub-
regulation his official duties shall not suffer thereby and he shall,
within a period of one month of his taking part in such activities,
report to the Managing Director giving details of the nature of his
participation.

(3) Every employee shall report to the Managing Director if any
member of his family is engaged in a trade or business or owns or
Mmanages an insurance agency or commission agency.

(4) Unless otherwise provided by general or special orders of the
Managing Director, no employee may accept any fee for any work
done by him for any private or public body or any private person
without the sanction of the prescribed authority.

Explanation:

The term Fee used means a recurring or non-recurring payment
made to an employee of the Corporation but does not include:

(i) Unearned income such as income from property, dividends and
interest on securities, and

(ii) Income from literary, cultural, artistic, scientific or technological
effort and income from participation in sports activities as



amateur".

46. Investment, Lending And Borrowing :-

(i) No employee shall speculate in any stock, share or other
investment. Explanation: Frequent purchase or sale or both of
shares, securities or other investment shall be deemed to be
speculation within the meaning of this sub-rule.

(ii) No employee shall make, or permit any member of his family or
any person acting on his behalf to make any investment which is
likely to embarrass or influence him in the discharge of his official
duties.

(iii) If any question arises whether any transaction is of the nature
referred to in sub-Para (i) or (ii), the decision of the Managing
Director thereon shall be final.

(iv) No employee shall save in the ordinary course of business with
a bank or a public limited company, either himself or through any
member of his family or any other person acting on his behalf:

(a) lend or borrow or deposit money as a principal or an agent, to,
or from or with, any person or firm or private limited company
within the local limits of his authority or with whom he is likely to
have official dealing or otherwise place himself under any pecuniary
obligation to such person or firm or private limited company or;

(b) lend money to any person at interest or in a manner whereby
return in money or in kind is charged or paid:

Provided that an employee may give to or accept from, a relative or
a personal friend a purely temporary loan of a small amount free of
interest, or operate a credit account with a bonafide tradesman or
make an advance of pay to his private employee.

Provided further that nothing contained in this sub-regulation shall
apply in respect of any transaction entered into by an employee
with the previous sanction of the Corporation.

(v) When an employee is appointed or transferred to a post of such
nature as would involve him in the breach of any of the provisions
of sub-regulation (ii) or sub-regulation (iv), he shall forthwith
report the circumstances to the competent authority and shall
thereafter act in accordance with such order as may be made by
such authority.

47. Insolvency And Habitual Indebtedness :-

An employee shall so manage his private affairs as to avoid habitual
indebtedness or insolvency. An employee against whom any legal
proceeding is instituted for the recovery of any debt due from him



or for adjudging him as an insolvent shall forthwith report the full
facts of the legal proceedings to the Corporation.

Note: The burden of proving that the insolvency or indebtedness
was the result of circumstances which, with the exercise of ordinary
diligence, the employee could not have foreseen or over which he
had no control and had not proceeded from extravagant or
dissipated habits, shall be upon the employee.

48. Movable, Immovable And Valuable Property :-

(i) Every employee shall, on his first appointment and thereafter
before the 31 st January of every year, submit to the competent
authority a return in the form given in Appendix 4 of all immovable
property owned acquired or inherited by him or held by him on
lease or mortgage, either in his own name or in the name of any
member of his family or in the name of any other person who is
dependent on him.

(ii) The competent authority may also require an employee, on his
first appointment and thereafter at such intervals as may be
specified, to submit a return giving full particulars regarding:

(a) shares, debentures and cash, including bank deposits inherited
by him or similarly owned, acquired or held by him;

(b) other movable property inherited by him or similarly owned
,acquired or held by him; and

(c) debts and other liabilities incurred by him directly or indirectly.
Note: In all returns, the values of items of movable property worth
less than Rs.*10,000 may be added and shown as a lump-sum. The
value of articles of daily use such as clothes, utensils, crockery,
books etc need not be included in such return.

(iii) No employee shall, except with the previous knowledge of the
competent authority, acquire or dispose of any immovable property
by lease, mortgage, purchase, sale, gift or otherwise either in his
own name or in the name of any member of his family.

Provided that the previous sanction of the competent authority
shall be obtained by the employee if any such transaction is with a
person having official dealings with him. (iv) Every employee shall
report to the competent authority every transaction concerning
movable property owned or held by him either in his own name or
in the name of a member of his family, within one month from the
date of such transaction, if the value of such property exceeds
Rs.20,000/- in case of an employee holding any Category-I or
Category-II post, orRs.15,000/- in the case of an employee



holding any Category-III or Category-IV posts.

Provided that the previous sanction of the competent authority
shall be obtained, if any such transaction is with a person having
official dealings with him.

(v) The Corporation or the competent authority may, at any time,
by general or special order, require an employee of the Corporation
to furnish, within a period specified in the order, a full and
complete statement of such movable or immovable property held or
acquired by him or on his behalf or by any member of his family, as
may be specified in the order. Such statement shall, if so required
by the Corporation or by the competent authority, include the
details of the means by which, or the source from which, such
property was acquired.

Explanation: for the purposes of this regulation the expression
"movable property" includes:

(a) jewellery, insurance policies the annual premia of which exceeds
Rs.10,000/- or one sixth of the total annual emoluments received
from the Corporation, whichever is less, securities and debentures;
(b) loans advanced by such employees whether secured or not;

(c) motor cars, motor cycles, horses, or any other means of
conveyance; and refrigerators, radios, radiograms, tape-recorders
and television sets.

49. Vindication Of Acts And Character Of Corporation
Employees :-

(i) No employee shall, except with the previous sanction of the
Managing director, have recourse to any court or to the Press for
the vindication of any official act which has been the subject matter
of adverse criticism or an attack of a defamatory character.

(ii) Nothing in this regulation shall be deemed to prohibit an
employee from vindicating his private character or any act done by
him in his private capacity and where any action for vindicating his
private character or any act done by him in private capacity is
taken, the employee shall submit a report to the competent
authority regarding such action.

50. Canvassing Of Non-Official Or Other Influence :-

No employee shall bring, or attempt to bring, any political, personal
or other influence to bear upon any authority of the Corporation to
further his interests or the interest of any other person in respect of
matters pertaining to his service or the service of such other
person, or in respect of any other matter involving a pecuniary or



other benefit to him or to such other person.

51. Bigamous Marriages :-

(i) no employee shall enter into, or contract, a marriage with a
person having a spouse living;

(ii) no employee, having a spouse living, shall enter into or contract
a marriage with any person; and

(iii) *an employee who has married or marries a person other than
that of India Nationality, shall forthwith intimate the fact to the
competent authority. Provided that Corporation may permit an
employee to enter into, or contract any such marriage as is referred
to in sub-regulation (i) or sub-regulation

(ii) if it is satisfied that:-

(a) such marriage is permissible under the personal law applicable
to such employee and the other party to the marriage; and

(b) there are other grounds for doing so.

52. Consumption Of Intoxicating Drinks And Drugs :-

An employee shall:

(a) strictly abide by any law relating to intoxicating drinks or drugs
in force in any area in which he may happen to be for the time
being;

(b) not be under the influence of any intoxicating drink or drug
during the course of his duties and shall also take due care that the
performance of his duties at any time is not affected in any way by
the influence of such drink or drug;

(c) not appear in a public place in a state of intoxication;

(d) not use in excess any intoxicating drink or drug

53. Definitions :-

For the purpose of this Section

(a) members of family in relation to an employee shall include:-

(i) wife or husband, as the case may be, of the employee whether
residing with the employee or not, but does not include a wife or
husband, as the case may be, separated from the employee by a
decree or order of a competent court;

(ii) son or daughter or step- son or step - daughter of the employee
and wholly dependent on him, but does not include a child or step-
child who is no longer in any way dependent on the employee or of
whose custody the employee has been deprived by or under any
law;

(iii) any other person related by blood or marriage to an employee



or his wife or her husband and wholly dependent upon such
employee;

(iv) competent authority for the purpose of conduct regulations
shall be such an authority as may be specified by the Managing
Director from time to time.

CHAPTER 5 DISCIPLINE AND APPEAL REGULATIONS

54. Penalties :-

Notwithstanding anything contained in any other regulation, and
without prejudice to such action to which an employee may become
liable under any other regulation or law for the time being in force,
the following penalties may (for good and sufficient reasons and as
hereinafter provided ) be imposed on any employee of the
Corporation. Minor Penalties:

(i) censure;

(ii) withholding of his promotion;

(iii) recovery from; his pay of the whole or part of any pecuniary
loss caused by him to the Corporation by negligence or breach of
orders;

(iii) (a) Reduction to a lower stage in the time scale of pay for a
period not exceeding 3years without cumulative effect and not
adversely affecting his pension.

(iv) withholding of increments of pay. Major Penalties:

(v) save as provided for in Regulation (iii)(a) above, reduction to a
lower stage in the time scale of pay for a specified period, with
further directions as to whether or not the employee of the
Corporation will earn increments of pay during the period of such
reduction and whether on the expiry of such period, the reduction
will or will not have the effect of postponing the future increments
of his pay;

(vi) reduction to a lower time-scale of pay or post which shall
ordinarily be a bar to the promotion of the employee to the time-
scale of pay or post from which he was reduced, with or without
further directions regarding conditions of restoration to the post
from which the employee of the Corporation was reduced and his
seniority and pay on such restoration to that post;

(vii) compulsory retirement;

(viii) removal from service which shall not be disqualification for
future employment under the Corporation;

(ix) dismissal from service which shall ordinarily be a
disqualification for future employment under the Corporation
Explanation: the following shall not constitute a penalty within the



meaning of this regulation.

(a) discharge of an employee for failure to pass any examination or
test or a medical test prescribed for fresh appointment to any
category of post; compulsory retirement of an employee in
accordance with the provision relating to superannuation or
retirement;

(b) compulsory retirement of an employee in accordance with the
provision relating to superannuation or retirement;

(c) termination of service or reversion to a lower category or post of
an employee appointed or promoted on probation either during or
at the end of the period of probation;

(d) discharge of an employee under regulation 19 or as a measure
of retrenchment for want of vacancy;

(e) termination of service of an employee employed under a
contract or agreement in accordance with the terms of such
contract or agreement or in the case of an employee appointed for
a specific period, at the end of such period;

(f) reversion of an employee promoted from a lower post to a
higher post to such lower post for want of vacancy;

(g) on-promotion of an employee after consideration of his case for
promotion; whether on a regular or on ad-hoc basis to a post to
which he is eligible for being considered;

(h) replacement of the services of an employee whose services had
been borrowed at the disposal of his parent organization.

55. Provisions Regarding Transferred Employees :-
Disciplinary proceedings under these regulations may also be
initiated against a transferred employee, in respect of any act or
omission pertaining to the period of service rendered in the
Department of the Central Government dealing with the Food or in
any of its subordinate or attached offices, before his transfer to the
Corporation, if such act or omission amounted to a contravention of
any of the Central Civil Services (Conduct) Rules, 1964, as if it
were a contravention of these Regulations.

56. Disciplinary Authorities :-

@The Board or the authority specified in Appendix 2 in this behalf
or any other authority (higher than the authority specified in
Appendix-2) empowered in this behalf by general or special order
of the Board, may impose any of the penalties specified in
Regulation 54 on any employee.

Provided that the penalties of reduction in rank, compulsory
retirement, removal from service or dismissal from service specified



in clauses (v) to (ix) of Regulation 54 shall not be imposed on any
employee by an authority lower than the appointing authority.
Explanation: Appointing Authority in relation to an employee for
the purpose of this Regulation shall be read as under:

(i) the authority empowered to make appointments to the
post/grade which the employee for the time being holds; or

(ii) the authority which appointed the employee to such post/grade
as the case may be; whichever authority is the higher authority.

3. The existing provisions in Appendix-II of the Regulations shall be
substituted by the Statement as per annexure hereto.

57. Authority To Institute Proceedings :-

(1) The Board or the authority specified in Appendix 2 in this behalf
or any other authority (higher than the authority specified in
Appendix 2) empowered in this behalf by general or special order of
the Board may:

(a) Institute disciplinary proceedings against any employee of the
Corporation;

(b) direct a (disciplinary authority to institute disciplinary
proceedings against any employee of the Corporation on whom that
disciplinary authority is competent to impose under these
Regulations any of the penalties specified in Regulation 54.
@Amended vide NotificationNo.EP8-1/84 dated16.10.1987.
Effective from 16.10.1987(98 th Amendment).

(2) A disciplinary authority competent under these regulations to
impose any of the penalties specified in clauses (i) to (iv) of
Regulation 54 may institute disciplinary proceedings against any
employee of the Corporation for the imposition of any of the
penalties specified in clauses (v) to (ix) of Regulation 54
notwithstanding that such disciplinary authority is not competent
under these regulations to impose any of the latter penalties.

58. Procedure For Imposing Major Penalties :-

(1) No order imposing any of the penalties specified in clauses (v)
to (ix) of Regulation 54 shall be made except after an inquiry held;
as far as may be, in the manner provided in this regulation and
Regulation 59, or in the matter provided by the Public Servants
(Inquiries) Act, 1850 (37 of 1850), where such inquiry is held
under that Act.

(2) Whenever the disciplinary authority is of the opinion that there
are grounds for inquiring into the truth of any imputation of



misconduct or misbehavior against an employee of the Corporation,
it may itself inquire into or appoint under this regulation or under
the provisions of the Public Servants (Inquiries) Act, 1850, as the
case may be, an authority to inquire into the truth thereof.
"Provided that where there is a complaint of sexual harassment
within the meaning of Regulation 31(c), the Complaints Committee
established in each office of the Corporation for inquiring into such
complaints, shall be deemed to be the Inquiring Authority
appointed by the Disciplinary Authority for the purpose of these
Regulations and the Complaints Committee shall hold, if separate
procedure has not been prescribed for the Complaints Committee
for holding the inquiry into the complaints of sexual harassment,
the inquiry as far as practicable in accordance with the procedure
laid down in the Regulations".

Explanation: Where the disciplinary authority itself holds the
inquiry, any reference in sub-regulation (7) to sub-regulation (20)
and in sub-regulation (22) to the inquiring authority shall be
construed as a reference to the disciplinary authority.

(3) Where it is proposed to hold an inquiry against an employee of
the Corporation under this regulation and Regulation 59, the
disciplinary authority shall draw up or cause to be drawn up:

(i) the substance of the imputations of misconduct or misbehaviour
into definite and distinct articles of charge;

(ii) a statement of the imputations of misconduct or misbehaviour
in support of each article of charge, which shall contain:

(a) a statement of all relevant facts including any admission or
confession made by the employee.

(b) a list of documents by which, and a list of withnesses by whom,
the articles of charge are proposed to be sustained.

(4) The disciplinary authority shall deliver or cause to be delivered
to the employee a copy of the articles of charge, the statement of
t h e imputations of misconduct or misbehaviour and a list of
documents and witnesses by which each article of charge is
proposed to be sustained and shall require the employee to submit,
within such time as may be specified, a written statement of his
defence and to state whether he desires to be heard in person.

(5) (a) On receipt of the written statement of defence, the
disciplinary authority may itself inquire into such of the articles of
charge as are not admitted, or if it considers it necessary to do so,
appoint under Sub-regulation(2), an inquiring authority for the
purpose; and where all the articles of charge have been admitted
by the employee in his written statement of defense, the



disciplinary authority shall record its findings on each charge as it
may think fit and shall act in the manner laid down in Regulation
59.

(b) If no written statement of defense is submitted by the
employee, the disciplinary authority may itself inquire into the
articles of charge or may if it considers it necessary to do so,
appoint under Sub-regulation (2), an inquiring authority for the
purpose.

(c) *Where the disciplinary authority itself inquires into any articles
of charge or appoints an inquiring authority for holding an inquiring
into such charge, it may, by an order, appoint an employee of the
Corporation ( or of any State or Central Government employees) or
a legal practitioner, to be known as the "Presenting Officer" to
present on its behalf the case in support of the articles of charge.
(6) the disciplinary authority shall, where it is not the inquiring
authority, forward to the inquiring authority;

(i) a copy of the articles of charge and the statement of the
imputation of misconduct or misbehaviour;

(ii) a copy of the written statement of defence, if any, submitted by
the employee;

(iii) a copy of the statements of witnesses, if any, referred to in
sub-regulation (3);

(iv) evidence proving the delivery of the documents referred to in
sub- regulation (3) to the employee; and

(v) a copy of the order appointing the "Presenting Officer".

(7) The employee shall appear in person before the inquiring
authority on such day and at such time within ten working days
from the date of receipt by him of the articles of charge and the
statement of the imputations of mis-conduct or misbehaviour, as
the inquiring authority may, by a notice in writing, specify in this
behalf, or within such further time, not exceeding ten days, as the
inquiring authority may allow.

(8) The employee may take the assistance of any other employee
of the Corporation or any State or Central Government employee to
present the case on his behalf, but may not engage a legal
practitioner for the purpose unless the Presenting Officer appointed
by the disciplinary authority is a legal practitioner, or, the
disciplinary authority, having regard to the circumstances of the
case, so permits.

*Note (1) The Corporation shall pay traveling allowanceonly in
respect of the employees of the Corporation and not
Central/Statement Government employees.



*Note(2) The employee shall not take the assistance of any other
employee of the Corporation or any State or Central Government
employee who has two pending disciplinary cases on hand in which
he has to give assistance.

(9) If the employee who has not admitted any of the articles of
charge in his written statement of defense or has not submitted
any written statement of defence, appears before the inquiring
authority, such authority shall ask him whether he is guilty or has
any defence to make and if he pleads guilty to any of the articles of
charge, the inquiring authority shall record the plea, sign the record
and obtain the signature of the employee thereon.

(10) The inquiring authority shall return a finding of guilt in respect
of these articles of charge to which the employee pleads guilty.

(11) The inquiring authority shall, if the employee fails to appear
within the specified time or refuses or omits to plead, require the
Presenting Officer to produce the evidence by which he proposes to
prove the articles of charge, and shall adjourn the case to a later
date not exceeding thirty days, after recording an order that the
employee may, for the purpose of preparing his defence:

(i) inspect and take extract from, if desired, within five days of the
order or within such further time not exceeding five days as the
inquiring authority may allow, the documents specified in the list
referred to Sub-regulation (3);

(ii) submit a list of witnesses to be examined on his behalf. Note: If
the employee applies orally or in writing for the supply of copies of
the statements of witnesses mentioned in the list referred to in
Sub-regulation (3), the inquiring authority shall furnish him with
such copies as early as possible and in any case not later than three
days before the commencement of the examination of the
witnesses on behalf of the disciplinary authority.

(iii) Give a notice within ten days of the order or within such further
time not exceeding ten days as the inquiring authority may allow
for the discovery or production of any documents which are in the
possession of Corporation but not mention in the list reference to in
Sub-regulation (3).

Note: The employee shall indicate the relevance of the documents
required by him to be discovered or produced by the Corporation.
(12) The inquiring authority shall, on receipt of the notice for the
discovery or production of documents, forward the same or copies
thereof to the authority in whose custody or possession the
documents are kept, with a requisition for the production of the
document by such date as may be specified in such requisition.



Provided that the inquiring authority may, for reasons to be
recorded by it in writing, refuse to requisition such of the
documents as are, in its opinion, not relevant to the case.

(13) On receipt of the requisition referred to in Sub-regulation
(12), every authority in the Corporation having the custody or
possession of the requisitioned documents shall produce the same
before the inquiring authority.

*Provided that the authority having the custody or possession of
the requisitioned documents may claim privilege if the production
of such documents will be against the public interest or the interest
of the Corporation. In that even it shall inform the inquiring
authority accordingly. The Inquiring Authority shall, on being so
informed communicate the information to the employees
concerned.

(14) On the date fixed for the inquiry, the oral and documentary
evidence by which the articles of charge are proposed to be proved,
shall be produced by or on behalf of the disciplinary authority. The
witnesses shall be examined by or on behalf of the Presenting
Officer and may be cross-examined by or on behalf of the
employee. The Presenting Officer shall be entitled to re-examine
the witnesses on any points on which they have been
crossexamined, but not on any new matter without the leave of the
inquiring authority. The inquiring authority may also put such
questions to the witnesses as it thinks fit.

(15) If it shall appear necessary before the close of the case on
behalf of the disciplinary authority, the inquiring authority may, in
its discretion, allow the Presenting Officer to produce evidence not
included in the list given to the employee or may itself call for new
evidence or recall and re-examine any witness and in such case the
employee shall be entitled to have, if he demands it, a copy of the
list of further evidence proposed to be produced and an
adjournment of the inquiry for three clear days before the
production of such new evidence, exclusive of the day of
adjournment and the day to which the inquiry is adjourned. The
inquiring authority shall give the employee an opportunity of
inspecting such documents before they are taken on the record.
The inquiring authority may also allow the employee to produce
new evidence, if it is of the opinion that the production of such
evidence is necessary in the interest of justice.

Note: New evidence shall not be permitted or called for or any
witness shall not be recalled to fill up any gap in the evidence.
Such evidence may be called for only when there is an inherent



lacuna or defect inthe evidence which has been produced
originally.

(16) When the case for the disciplinary authority is closed, the
employee shall be required to state his defence, orally or in writing
as he may prefer. If the defence is made orally, it shall be recorded
and the employee of the Corporation shall be required to sign the
record. In either case, a copy of the statement of defence shall be
given to the Presenting Officer, if any, appointed.

(17) The evidence on behalf of the employee shall then be
produced. The employee may examine himself on his own behalf, if
he so prefers. The witnesses produced by the employee shall then
be examined and shall be liableto cross-examination,
reexamination and examination by the inquiring authority according
to the provisions applicable to the witnesses for the disciplinary
authority.

(18) The inquiring authority may, after the employee closes his
case, and shall, if the employee has not examined himself,
generally question him on the circumstances appearing against him
in the evidence for the purpose of enabling the employee to explain
any circumstances appearing in the evidence against him.

(19) The inquiring authority may after the completion of the
production of evidence hear the Presenting Officer, if any
appointed, and the employee, or permit them to file written briefs
of their respective case, if they so desire.

(20) If the employee to whom a copy of the articles of charge has
been delivered, does not submit the written statement of defence
on or before the date specified for the purpose or does not appear
in person before the inquiring authority or otherwise fails or refuses
to comply with the provisions of this regulation, the inquiring
authority may hold the inquiry ex-parte.

(21) (a) Where a disciplinary authority competent to impose any of
the penalties specified in clauses (i) to (iv) of Regulation 54 (but
not competent to impose any of the penalties specified in clauses
(v) to (ix) of Regulation 54) has itself inquired into or caused to be
inquired into the articles of any charge and that authority, or
having regard to its own findings or having regard to its decision on
any of the findings of any inquiring authority appointed by it, is of
the opinion that the penalties specified in clauses (v) to (ix) of
regulation 54 should be imposed on the employee that authority
shall forward the records of the inquiry to such disciplinary
authority as is competent to impose the last mentioned penalties.
(b) The disciplinary authority to which the records are so forwarded



may act on the evidence on the record or may, if it is of the opinion
that further examination of any of the witnesses necessary in the
interests of justice, recall the witness and examine, cross-examine
and re-examine the witness and may impose on the employee such
penalty as it may deem fit in accordance with these Regulations.
(22) Whenever any inquiring authority, after having heard and
recorded the whole or any part of the evidence in an inquiry ceases
t o exercise jurisdiction therein, and in succeeded by another
inquiring authority which has, and which exercises, such
jurisdiction, the inquiring authority so succeeding may act on the
evidence so recorded by its predecessor, or partly recorded by its
predecessor and partly recorded by itself:

Provided that if the succeeding inquiring authority is of the opinion
that further examination of any of the witnesses whose evidence
has already been recorded is necessary in the interests of justice, it
may recall, examine, cross-examine and re-examine any such
witnesses as herein before provided.

(23) (i) After the conclusion of the inquiry, a report shall be
prepared and it shall contain:

(a) the article of charge and the statement of the imputations of
misconduct or misbehaviour; (b) the defence of the employee in
respect of each article of charge;

(c) an assessment of the evidence in respect of each article of
charge;

(d) the finding on each article of charge and the reasons therefore.
Explanation: If in the opinion of the inquiring authority the
proceedings of the inquiry establish any article of charge different
from the original articles of charge, it may record its findings on
such article of charge:

Provided that the findings on such article of charge shall not be
recorded unless the employee has either admitted the facts on
which such article of charge is based or has had a reasonable
opportunity of defending himself against such article of charge.

(ii) The inquiring authority, where it is not itself the disciplinary
authority, shall forward to the disciplinary authority the records of
inquiry which shall include:

(a) the report prepared by it under Claus (i);

(b) the written statement of defence, if any, submitted by the
employee;

(c) the oral and documentary evidence produced in the course of
the inquiry

(d) written briefs, if any, filed by the Presenting Officer or the



employee or both during the course of the inquiry; and
(e) The orders, if any, may by the disciplinary authority and the
inquiring authority in regard to the inquiry.

59. Action On The Inquiry Report :-

(1) The disciplinary authority, if it is not itself the inquiring
authority may, for reasons to be recorded by it in writing, remit the
case to the inquiring authority for further inquiry and report and
the inquiring authority shall thereupon proceed to hold the further
inquiry according to the provisions of Regulation 58 as far as may
be.

(2) The disciplinary authority shall, if it disagrees with the findings
of the inquiring authority on any article of charge, record its
reasons for such dis-agreement and record its own findings on such
charge, if the evidence on record is sufficient for the purpose.

(3) If the disciplinary authority having regard to its findings on all
or any of the articles of charge is of the opinion that any of the
penalties specified in clause (i) to (iv) of Regulation 54 should be
imposed on the employee, it shall, notwithstanding anything
contained in Regulation 58, make an order imposing such penalty.
*(4) If the disciplinary authority having regard to its findings on all
or any of the articles of charge and on the basis of the evidence
adduced during the inquiry, is of the opinion that any of the
penalties specified in clause (v) to (ix) of Regulation 54 should be
imposed on the Corporation employee, it shall make an order
imposing such penalty and it shall not be necessary to give the
Corporation employee any opportunity of making representation on
the penalty proposed to be imposed.

*(5) The disciplinary proceedings shall come to an end immediately
on the death of the charged employee. No disciplinary proceeding
under the FCI (Staff) Regulations can, therefore, be continued after
the death of the concerned charged employee.

60. Procedure For Imposing Minor Penalties :-

(1) Subject to the provisions of Sub-regulation (3) of Regulation
59, no orderimposing on an employee any of the penalties
specified in clauses (i) to (iv) of Regulation 54 shall be made except
after:

(a) informing the employee in writing of the proposal to take action
against him and of the imputations of misconduct or misbehaviour
on which it is proposed to be taken, and giving him a reasonable



opportunity of making such representation as he may wish to make
against the proposal;

(b) holding an inquiry in the manner laid down in Sub-regulation
(3) to (23) of Regulation 58, in every case in which the disciplinary
authority is of the opinion that such inquiry is necessary;

(c) taking the representation, if any, submitted by the employee
under clause (a) and the record of inquiry, if any, held under
clause(b) into consideration;

(d) recording a finding on each imputation of misconduct or
misbehaviour. (2) Notwithstanding anything contained in clause(b)
of Sub-regulation (1), if in a case it is proposed, after considering
the representation, if any, made by the employee under clause(a)
o f the sub-regulation, to withhold increment of pay and such
withholding of increments is likely to affect adversely the amount of
retirement benefits payable to the ;employee or to withhold
increments of a pay for a period exceeding 3 years or to withhold
increments of pay with cumulative effect for any period, an inquiry
shall be held in the manner laid down in Sub-regulation (3) to (23)
of Regulation 58 before making any order imposing on the
employee any such penalty.

(3) The record of the proceedings in such cases shall include:

(i) a copy of the intimation to the employee of the proposal to take
action against him,

(ii) a copy of the statement of imputations of misconduct or
misbehaviour delivered to him;

(iii) his representation, if any;

(iv) the evidence produced during the inquiry;

(v) the findings on each imputation of misconduct or misbehavior;
and

(vi) the orders on the case together with the reasons therefore.

60A. Procedure For Disciplinary Proceedings After Retirement :-

(i) Any disciplinary proceeding, if instituted by issue of chargesheet
while the employee was in service, whether before his retirement or
during his reemployment, shall, after the retirement of the
employee, be continued and concluded by the authority by which it
was commenced, in the same manner, as if the employee had
continued in service.

(ii) Such proceeding after retirementshould be completed
expeditiously and within twelve months from the date of delivery of
charge sheet to the charged official, subject to Court Orders, if any.
(iii) During the pendency of the disciplinary proceedings, the



disciplinary authority may withhold payment of gratuity for ordering
the recovery from gratuity of the whole or part of any pecuniary
loss caused to the Corporation, if the employee is found in a
disciplinary proceedings or judicial proceedings to have been guilty
of offence or misconduct as mentioned in the relevant Sections of
the Payment of the Gratuity Act, 1972 (39 of 1972) or to have
caused pecuniary loss to the Corporation by misconduct or
negligence during his service, including service rendered on
deputation or on re-employment after retirement, provided that the
provisions of relevant Sections of the Payment of Gratuity Act,
1972 shall be kept in view in the event of delayed payment, in
case, the employee is fully exonerated".

61. Communication Of Order :-

Order made by the disciplinary authority shall be communicated to
the employee who shall also be supplied with a copy of the report
of the inquiry, if any, held by the disciplinary authority and a copy
of its findings on each article of charge, or where the disciplinary
authority is not the inquiring authority, a copy of the report of the
inquiring authority and a statement of the findings of the
disciplinary authority together with brief reasons for its
disagreement, if any, with the findings of the inquiring
authority(unless they have already been supplied to him).

62. Common Proceedings :-

(1) Where two or more employee of the Corporation are concerned
in any case, the Board or any other authority competent to impose
the penalty of dismissal from service on all such employees, may
make an order directing that disciplinary action against all of them
may be taken in a common proceeding.

Note: If the authorities competent to impose the penalty of
dismissal on such employees are different, an order for taking
disciplinary action in a common proceeding may be made by the
highest of such authorities with the consent of the others.

(2) An order under sub-regulation (1) shall specify:

(i) the authority which may function as the disciplinary authority for
the purpose of such common proceeding;

(ii) the penalties specified in Regulation 54 which such disciplinary
authority shall be competent to impose

(iii) whether the procedure laid down in regulation 58 and
Regulation 59 or Regulation 60 shall be followed in the proceeding.



63. Special Procedure In Certain Cases :-

Notwithstanding anything contained in Regulation 58 to Regulation
62:

(i) where any penalty is imposed on an employee on the ground of
conduct which has led to his conviction on a criminal charge, or

(ii) where the disciplinary authority is satisfied for reasons to be
recorded by it in writing that it is not reasonably practicable to hold
an inquiry in the manner provided in these regulations.

(iii) where the Board is satisfied that in the interest of security of
the State, itis not expedient to hold any inquiry in the manner
provided in these regulations.

The disciplinary authority may consider the circumstances of the
case and make such orders thereon as it deems fit.

64. Provisions Regarding Officers Lent To Other
Organizations :-

(1) Where the services of an employee of the Corporation are lent
to another organization(hereinafter in this regulation referred to as
"the borrowing authority"), the borrowing authority shall have the
powers of the appointing authority for the purpose of placing such
employee under suspension and of the disciplinary authority for the
purpose of conducting a disciplinary proceeding against him:
Provided that the borrowing authority shall forthwith inform the
authority which lent the services of the employee (hereinafter in
this regulation referred to as "lending authority") of the
circumstances leading to the order of suspension of such employee
or the commencement of the disciplinary proceeding, as the case
may be.

(2) In the light of the findings in the disciplinary proceeding
conducted against the employee:

(i) if the borrowing authority is of the opinion that any of the
penalties specified in clauses (i) to (iv) of Regulation 54, should be
imposed on the employee, it may after consultation with the
lending authority, make such order on the case as it deems
necessary: Provided that in the event of a difference of opinions
between the borrowing authority and the lending authority, the
services of the employee shall be replaced at the disposal of the
lending authority; (ii) If the borrowing authority is of the opinion
that any of the penalties specified in clauses(v) to (ix) of
Regulation 54 should be imposed on the employee, it shall replace
his services at the disposal of the lending authority and transmit to



it the proceedings of the inquiry and thereupon the lending
authority may, if it is the disciplinary authority, pass such orders
thereon as it may deem necessary, or if it is not the disciplinary
authority, submit the case to the disciplinary authority, which shall
pass such orders on the case as it may deem necessary:

Provided that before passing any such order the disciplinary
authority shall comply with the provisions of Sub-regulations (3)
and (4) of Regulation 59.

Explanation: The disciplinary authority may make an order under
this clause on the record of the inquiry transmitted to it by the
borrowing authority, or after holding such further inquiry as it may
deem necessary as far as may be, in accordance with regulation 58.

65. Provisions Regarding Officers Borrowed From Central Or
State Governments, Government-Owned Organizations,
Companies And Corporations :-

(1) Where an order of suspension is made or disciplinary
proceedings are taken against a government servantor an
employee of a public sector or private sector undertaking, whose
services have been borrowed from a government or an authority
subordinate thereto or such undertaking, the authority lending his
services(hereinafter in this regulation referred to as the "lending
authority") shall forthwith be informed of the circumstances leading
to the order of his suspension or of the commencement of
disciplinary proceedings, as the case may be.

(2) In the light of the findings in the disciplinary proceeding taken
against the borrowed government servant, employee of public
sector or private sector understating:

(i) If the disciplinary authority is of the opinion that any of the
penalties specified in clauses (i) to (iv) of Regulation 54 should be
imposed on him, it may, after consultation with the lending
authority, pass such orders as it deems necessary: Provided that in
the event of a difference of opinion between the borrowing
authority and the lending authority the service of the government
servant or employee of the public sector or private sector
undertaking shall be replaced at the disposal of the lending
authority;

(ii) If the disciplinary authority is of the opinion that any of the
penalties specified in clauses (v) to (ix) Regulation 54 should be
imposed on him, it shall replace his services at the disposal of the
lending authority and transmit to it the proceedings of the inquiry



for such action as it may deem necessary.

66. Suspension :-

(1) The appointing authority or any authority to which it is
subordinate or the disciplinary authority or any other authority
empowered in that behalf by the Board, by general or special order,
may place an employee under suspension:

(a) where a disciplinary proceeding against him is contemplated or
is pending or

(b) where in the opinion of the authority aforesaid, he has engaged
himself in activities prejudicial to the interest of the security of the
State; or

(c) where a case against him in respect of any criminal offence is
under investigation, inquiry or trial:

Provided that, where the order of suspension is made by an
authority lower than the appointing authority, such authority shall
forthwith report to the appointing authority the circumstances in
which the order was made.

(2) An employee shall be deemed to have been placed under
suspension by an order of appointing authority:

(a) with effect from the date of his detention, if he is detained in
custody, whether on a criminal charge or otherwise, for a period
exceeding forty- eight hours.

(b) with effect from the date of his conviction, if in the event of a
conviction for an offence, heis sentenced to a term of
imprisonment exceeding forty- eight hours and is not forthwith
dismissed or removed or compulsorily retired consequent on such
conviction.

Explanation: The period of forty-eight hours referred to in clause
(b) of this subregulation shall be computed from the
commencement of the imprisonment after the conviction and for
this purpose, intermittent periods of imprisonment, if any, shall be
taken into account.

(3) Where a penalty of dismissal, removal or compulsory retirement
from service imposed upon an employee under suspension is set
aside in appeal or on review under these regulations and the case is
remitted for further inquiry or action or with any other directions,
the order of his suspension shall be deemed to have continued in
force on and from the date of the original order of dismissal,
removal or compulsory retirement and shall remain in force until
further orders.



(4) Where a penalty of dismissal, removal or compulsory retirement
from service imposed upon an employee is set aside or declared or
rendered void in consequence of or by a decision of a court of law
and the disciplinary authority, on a consideration of the
circumstances of the case, decides to hold a further inquiry against
him on the allegations on which the penalty of dismissal, removal
o r compulsory retirement was originally imposed, the employee
shall be deemed to have been placed under suspension by the
appointing authority from the date of the original order of
dismissal, removal or compulsory retirement and shall continue to
remain under suspension until further orders.

(5) (a) An order of suspension made or deemed to have been made
under this rule shall continue to remain in force until it is modified
or revoked by the authority competent to do so.

(b) Where an employee is suspended or is deemed to have been
suspended (whether in connection with any disciplinary proceeding
or otherwise), and any other disciplinary proceeding is commenced
against him during the continuance of that suspension, the
authority competent to place him under suspension may for reasons
to be recorded by him in writing, direct that the employee shall
continue to be under suspension until the termination of all or any
of such proceedings.

(c) An order of suspension made or deemed to have been made
under this regulation may at any time be modified or revoked by
the authority which made or is deemed to have made the order or
by any authority to which that authority is subordinate.

(d) An order of suspension made or deemed to have been made
under this Regulation shall be reviewed by the authority which is
competent to modify or revoke the suspension before expiry of 90
days from the date of order of suspension on the recommendation
of the Review committee constituted for the purpose and pass
orders either extending or revoking the suspension. Subsequent
reviews shall be made before expiry of the extended period of
suspension. Extension of suspension shall not be for a period
exceeding 180 days at a time.

(e) Notwithstanding anything contained in sub-Regulations 5(a), an
order of suspension, made or deemed to have been made under
sub-Regulation (1) or (2) of this Regulation shall not be valid after
a period of 90 days unless it is extended after review, for a further
period before the expiry of 90 days.

(6) *(An employee under suspension or deemed to have been
under suspension shall be entitled to subsistence grant at one half



of the pay drawn by the employee concerned immediately on the
date proceeding the date of his suspension). He is entitled to draw
other compensatory allowances e.g. compensatory (city) allowance,
house rent allowance, other than conveyance allowance admissible
from time to time, on the basis of pay of which he was in receipt on
the date of suspension subject to the fulfillment of other conditions
laid down for the drawal of such allowances. If the headquarters of
an employee under suspension are changed in the public interest
by order of a competent authority, he shall be entitled to the
allowance as admissible at the new station provided he furnishes
the requisite certificates, if any, with reference to such station:
Provided that no payment under this regulation shall be made
unless the employee furnishes a certificate that he is not engaged
in any other employment, business, profession or vacation.

(7) The competent authority may vary the amount of subsistence
grant for any period exceeding the first three months, as follows:

i) The amount of subsistence grant may be increased by a suitable
amount, not exceeding 50% of the subsistence grant admissible
during the period of the first three months, if in the opinion of the
said authority, the period of suspension has been prolonged for
reasons to be recorded in writing not directly attributable to the
employees;

ii) The amount of subsistence grant may be reduced by suitable
amount not exceeding 50% of the subsistence grant admissible
during the period of the first three months, if in the opinion of the
said authority, the period of suspension has been prolonged due to
reason to be recorded in writing directly attributable to the
employees.

Note: Where the competent authority is the Board/Executive
Committee, theincrease or decrease will be made by the
Board/Executive Committee as the case may be.

(8) When the suspension of an employee is held to be unjustified
or not wholly justified; or when an employee has been dismissed or
suspended is reinstated, the disciplinary, appellate or reviewing
authority, as the case may be, whose decision shall be final, may
grant to him for the period of his absence from duty:

(a) if he is honourably acquitted, the full pay and allowances other
than conveyance allowance to which he would have been entitled, if
he had not been dismissed or suspended, less the subsistence
grant; (b) if otherwise, such proportion of pay and allowances other
than conveyance allowances as the disciplinary, appellate or
reviewing authority may prescribe. In a case falling under clause



(a), the period of absence from duty will be treated as a period
spent on duty. In a case falling under clause (b) it will not be
treated as a period spent on duty unless the disciplinary, appellate
or reviewing authority, as the case may be, whose decision shall be
final, so directs. No order passed under this regulation shall have
the effect of compelling any employee to refund any part of the
subsistence grant paid to him.

*Note: Notwithstanding anything contained in the above
Regulation, where an employee under suspension dies before the
disciplinary or Court proceedings instituted against him are
concluded, the period between the date of suspension and the date
of death shall be treated as duty for all purposes and his family
shall be paid the full pay and allowances for that period to which he
would have been entitled, had he not been suspended, subject to
adjustment in respect of subsistence allowance already paid.

67. Appeals :-

Orders against which no appeal lies: Notwithstanding any thing
contained in these regulations, no appeal shall lie against:

(i) any order made by the Board;

(ii) any order of an interlocutory nature or of the nature of a step-
in-aid #of the final disposal of a disciplinary proceeding, other than
an order of suspension;

(iii) any order passed by an inquiring authority in the course of an
inquiry under Regulation 58.

68. Orders Against Which Appeals Lie :-

Subject to the provisions of Regulation 67, an employee of the
Corporation may prefer an appeal against all or any of the following
orders, namely:

(i) an order of suspension made or deemed to have been made
under Regulation 66;

(ii) an order imposing any of the penalties specified in Regulation
54 whether made by the disciplinary authority or by any appellate
or reviewing authority; (iii) an order enhancing any penalty,
imposed under Regulation 54; (iv) an order which -

a) denies or various to his disadvantage his pay, allowances, and
other retirement benefits as regulated by regulations or by
agreement; or

b) interprets to his disadvantage the provisions of any such
regulation or agreement;

(v) An order-

a ) reverting him while officiating in a higher grade or post to a



lower grade or post otherwise than as a penalty; b) reducing or
withholding the terminal benefits or denying the maximum terminal
benefits admissible to him under the regulations;

c) determining the subsistence and other allowances be paid to him
for the period of suspension or for the period during which he is
deemed to be under suspension or for any portion thereof;

d) determining his pay and allowances-

i) for the period of suspension, or

ii) for the period from the date of his dismissal, removal, or
compulsory retirement from service, or from the date of his
reduction to a lower grade, post, time scale or stage in a timescale
of pay, to the date of his reinstatement or restoration to this grade
or post, or

e) determining whether or not the period from the date of his
suspension or from the date of his dismissal, removal, compulsory
retirement or reduction to a lower grade post, time-scale of pay or
stage in time scale of pay to the date of his reinstatement or
restoration to his grade or post shall be treated as a period spent
on duty for any purpose.

Explanation: In this regulation-

(i) the expression "employee of the Corporation” includes a person
who has ceased to be in the service of the Corporation.

(ii) The expression terminal benefits includes gratuity/ and any
other retirement benefit.

69. Appellate Authorities :-

An appeal against an order imposing any of the penalties made by
the disciplinary authority shall lie to the appellate authority
specified in this behalf in appendix 2 or to any other authority(not
lower in rank than the appellate authority specified in Appendix-2)
empowered in this behalf by a general or special order of the
Board. In other cases, an appeal lies to the authorities next higher
to the authority passing the order.

70. Period Of Limitation For Appeals :-

No appeal preferred under these regulations shall be entertained
unless such appeal is preferred within a period of forty-five days
from the date on which a copy of the order appealed against is
delivered to the appellant:

Provided that the appellate authority may entertain the appeal
after the expiry of the said period if it is satisfied that the appellant
has sufficient cause for not preferring the appeal in time.



1. Form And Contents Of Appeal :-

(1) Every person preferring an appeal shall do so separately and in
his own name.

(2) The appeal shall be presented to the authority to whom the
appeal lies, a copy being forwarded by the appellant to the
authority which made the order appealed against. It shall contain
all material statements and arguments on which the appellant
relies, shall not contain any disrespectful or improper language, and
shall be complete in itself.

(3) The authority which made the order appealed against shall on
receipt of a copy of the appeal, forward the same with its
comments thereon together with the relevant records to the
appellate authority without any avoidable delay, and without
waiting for any direction from the appellate authority.

72. Consideration Of Appeal :-

(1) In the case of an appeal against an order of suspension, the
appellate authority shall consider whether in the light of the
provisions of Regulation 66 and having regard to the circumstances
of the case, the order of suspension is justified or not and confirm
or revoke the order accordingly.

(2) In the case of an appeal against an order imposing any of the
penalties specified in Regulation 54 or enhancing any penalty
imposed under the said Regulation, the appellate authority shall
consider -

(a) whether the procedure laid down in these regulations has been
complied with, and if not, whether such non-compliance has
resulted in the violation of any provisions under these regulations
or in the failure of justice;

(b) whether the finding of the disciplinary authority are warranted
by the evidence on the record; and

(c) whether the penalty or the enhanced penalty imposed is
adequate, inadequate or severe; and pass orders-

(i) confirming, enhancing, reducing or setting aside the penalty; or
(ii) remitting the case to the authority which imposed or enhanced
the penalty or to any other authority with such direction a s it may
deem fit in the circumstances of the case;

*Provided that if the enhanced penalty which the appellate
authority proposes to impose is a major penalty specified in clauses
(v) to (ix) of Regulation 54 and an inquiry as provided in



Regulation 58 has not already been held in the case, the appellate
authority shall direct that such an enquiry be held in accordance
with the provisions of Regulation 58 and thereafter consider the
record of the inquiry and pass such orders as it may deem proper.
If the appellate authority decides to enhance the punishments but
an enquiry has already been held as provided in Regulation 58, the
appellate authority shall give a show cause notice to the employee
as to why the enhanced penalty should not be imposed upon him.
The appellate authority shall pass final order after taking into
account the representation, if any, submitted by the employee.

(3) In an appeal against any other order specified in regulation 68,
the appellate authority shall consider all the circumstances of the
case and make such orders is it may deem just and equitable.

73. Implementation Of Orders In Appeal :-
The authority which made the order appealed against shall give
effect to the orders passed by appellate authority.

74. Review :-

(1) **(Notwithstanding anything contained in these regulations,
the Board may, at any time either on its own motion or otherwise,
call for the records of any inquiry and review any order made under
these regulations), and

(a) confirm, modify or set aside the order; or

(b) confirm, reduce, enhance or set aside the penalty imposed by
the order, or impose any penalty where no penalty has been
imposed; or

(c) Remit the case to the authority which made the order or to any
other authority directing such authority to make such further
inquiry as it may consider proper in the circumstances of the case;
or

(d) pass such other orders as it may deem fit;

*Provided that no order imposing or enhancing any penalty shall be
made by the reviewing authority unless the employee concerned
has been given a reasonable opportunity of making a
representation against the penalty proposed and where it is
proposed to impose any of the penalties specified in clauses (v) to
(ix) of Regulation 54 or to enhance the penalty imposed by the
order sought to be viewed to any of the penalties specified in those
clauses; no such penalty shall be imposed except after an inquiry in
the manner laid down in Regulation 58.

(2) No proceeding for review shall be commenced until after:



i) the expiry of the period of limitation for an appeal, or

ii) the disposal of the appeal, where any such appeal has been
preferred.

(3) An application for review shall be dealt with in the same
manner as if it were an appeal under these regulations.

(4) Powers similar to those specified in clause(1) above may be
exercised by the (Chairman)**, Managing Director, Zonal Manager
and Regional Manager(Additional/Joint Manager) in respect of
orders passed by authorities subordinate to them.

75. Miscellaneous :-

Service of Orders, Notices etc; Thefollowing procedure shall be
followed by the Corporation while serving orders, notices, etc on
Corporations employees:

(i) Every order, notice and other process made or issued under
these Regulations shall, as far as possible, be delivered or tendered
to the employees concerned in person;

(ii)) Where such order, notice or other process cannot be served
personally as at (i) above, the notice etc. shall be served on such
employee by Registered Post acknowledgement due at the address
of the employee available with the Corporation at the office where
the employee was last working or, if he is on leave, as per his leave
application particulars, if any, and

(iii) If the notice sent by the Registered post is returned unserved,
it should be published in the Local/regional Language Newspapers
and All India Newspapers, as appropriate andupon such
publication, it shall be deemed to have been personally served on
such employee.

76. Power To Relax Time-Limit And To Condone Delay :-
Save as otherwise expressly provided in these regulations and
authority competent under these regulations to make any order
may, for good and sufficient reasons or if sufficient cause is shown,
extend the time specified in these regulations for anything required
to be done under these regulations or condone any delay.

76A. Section 76A :- Any penalty or penalties provided under
Regulation 54, imposed on an employee shall not be reversed or
altered on appeal by the appellate authority on account of any
error, omission or irregularities in the charge sheet, procedure
prescribed for disciplinary proceedings, action on the inquiry report
and in following the procedure for imposing penalties,
communication of order, consideration of appeal and review as



prescribed in this Section, unless failure of justice has in fact been
occasioned thereby.

CHAPTER 6 PAY AND ALLOWANCES

77. Scales Of Pay :-

*The scales of pay applicable to various categories of posts in the
Corporation shall be as indicated in column 3 of the table in
appendix-I to the Regulations. Provided that 1/3 rd of the number
of the posts in the scale of Rs.1800-100-2000- 125/2-2250 shall be
placed in the selection grade of Rs.2250-125/2-2500.

**Provided further that in arriving at a number of selection grade
posts ibid the post of Additional Financial Adviser, for which the pay
scale of Rs.2250-100-2750 has been prescribed, shall be taken into
account and that the post of Additional Financial Adviser will be
counted against the number of selection grade posts in scale of
Rs.2250-125/2-2500 so arrived.

78. Allowances And Advances :-

The Corporation may prescribe from time to time.

(i) The rates at which and the conditions subject to which traveling
allowance may be paid to the employees in connection with
journeys undertaken by them on tour or transfer in the service of
the Corporation.

(ii) The rates at which and the conditions subject to which
conveyance allowance may be paid to the employees for the
maintenance of different types of conveyance for use on official
duties;

(iii) The kinds and rate of any other allowances and the terms and
conditions on which such allowances may be granted;

(iv) The rates at which and the conditions subject to which medical
charges and insurance premia may be reimbursed to the employees
of the Corporation; and

(v) The types of advances that may be granted to the employees
and the terms and conditions on which such advances may be
granted.

79. Commencement And Cessation Of Pay :-

An employee shall commence to draw the pay of the post to which
he is appointed and the allowances applicable thereto from the date
he assumes charge of the post if such charge is assumed in the
forenoon and from the following day if the charge is assumed in the



afternoon and shall cease to draw the same from the day he
relinquished charge if the charge is relinquished in the forenoon
and from the following day if the charge is relinquished in the
afternoon.

Provided that in the case of an employee who dies while in service,
pay shall cease to be payable with effect from the day subsequent
to that on which the death occurs.

80. Pay And Allowances During Joining Time :-

An employee on joining time shall be regarded as on duty during
that period and shall be entitled to be paid joining time pay equal
to the pay which was drawn before relinquishment of charge in the
old post. He will also be entitled to dearness allowance, if any,
appropriate to such joining time pay. In addition, he shall also be
entitled to draw compensatory allowances like City Compensatory
Allowance and House Rent Allowance as applicable to his old post at
the rates applicable to the old station from which he was
transferred.

Explanation: The above regulation shall also apply to a
deputationist while joining the service of the Corporation or while
being reverted to his parent department.

81. Pay On First Appointment :-

The pay of an employee on first appointment to a post in the
service of the Corporation shall be fixed at the minimum of the time
scale applicable to the post to which he is appointed, or where the
post is on a fixed pay, such fixed pay. Provided that where any
person appointed to a post to which a time-scale is applicable has
been in continuous service for a period of not less than 2 years in
any Department of the Central or any State Government or any
Public Sector or Private SectorUndertaking immediately preceding
such appointment, the appointing authority may in its discretion fix
the pay at the stage in the time-scale applicable to the pay of the
post next higher than the pay last drawn by him in such
department or undertaking and may in addition, in his discretion,
grant one advance increment. Provided further that the Managing
Director may grant a higher start to a direct recruit up to a
maximum five advance increments in consultation with the
Executive Director (Finance); and Executive Committee may grant
advance increments in excess of the above limit.

Provided also that in no case shall the pay be fixed at a stage
higher than the maximum of the time-scale.



2. Pay On Promotion :-

(1) When an employee of the Corporation is promoted from one
post to a higher post in the service of the Corporation, his pay in
such higher post shall be fixed at the next higher stage after
allowing him one increment in the scale of pay, if any, applicable to
the post from which he has been promoted. Provided that where an
employee is promoted to a post on a fixed pay, he shall be allowed
only such fixed pay. *Provided further that if an employee
belonging to Cat.IV, III, II or I ispromoted to a post with starting
pay up to Rs.1500/- after having reached the maximum of the
scale of the lower post and his pay is required to fixed under this
Regulation, he shall be allowed a notional increment above the
maximum of the lower scale (equivalent to the amount of such
increment in that scale) and the pay be then fixed at the stage
next above in the higher scale.

(2) When an employee is specifically required by the competent
authority to hold charge of a higher post in addition to his own
duties, he shall be eligible to draw charge allowance in accordance
with the instructions issued by the Corporation from time to time.

83. Pay In The Case Of Depuatationists From Central/State
Government Departments Or Public Sector Undertakings :-
The pay of deputationists shall be regulated in accordance with his
terms of deputation, as mutually agreed upon between the lending
authority and the Corporation, subject to the condition that in no
case should the benefit accruing to a deputationist exceed the
limits prescribed by the Government of India in the Ministry of
Finance (Department of Expenditure) O.M. No.10 (24)/E.III/60,
dated 4.5.61, as amended from time to time.

84. Pay And Allowances In The Case Of Deputationists From
Private Sector Undertakings :-

Except where otherwise specified by Managing Director, the pay of
deputationist from Private Sector Undertakings shall be fixed in
accordance with Regulations 83.

85. Pay In The Case Of Superannuated Government
Servants Re-Employed By Corporation :-

In the case of persons who have been superannuated from the
service of the Central or any State Government and have been
reemployed in the service of the Corporation, the pay shall be
regulated in accordance with the principles applicable to similar



appointments in the Civil Departments of the Central Government.
Annual increments in such cases shall be drawn on completion of
one year of service in the Corporation.

86. Increments :-

Increments in the time-scale of a post towhich a person is
appointed shall be drawn as a matter of course except where such
increments have been withheld as a result of a penalty imposed
under these regulations. All increments shall fall due on the first of
January of every year.

Explanation: All service in the Corporation in equivalent or higher
posts counts for increments.

87. Adhoc Increment To Employees Stagnating At The
Maximum Of Their Pay Scale :-

(1) An employee under Industrial Dearness Allowance Pattern of
Scale of pay shall be granted one stagnation increment on the
completion of every two years of service at the maximum of scale
of pay subject to a maximum of two such incrementsin the
relevant grade.

(2) An employee under Central Dearness Allowance Pattern of Scale
of pay shall be granted one stagnation increment on the completion
of every two years of service at the maximum of scale of pay
subject to a maximum of three such increments in the relevant
grade. The stagnation increment shall be applicable to all posts up
to the scale of pay of Rs.5900-6700. The pay plus stagnation
increment shall not in any case exceed Rs.7300/-.

(3) The stagnation increment shall be in the form of "Personal Pay"
equal to the rate of increment last drawn.

(i) The stagnation increment shall be treated as "Pay" equal to the
rate of increment last drawn;

(ii) Further, the stagnation increment shall also be taken into
account for fixation of pay on promotion to the higher post.

(4) Delete

EXPLANATORY MEMORANDUM

(1) According to Para 15.1 of the memorandum of Settlement
dated 23.3.1989 signed between staff bodies and Management of
Food Corporation of India, the employees governed by Industrial
Dearness Allowance Pattern of pay scales, are entitled for one
additional increment on completion of every two years of service at
the maximum of scale subject to a maximum of two increments.
This scheme is effective from 1 st August, 1983.



(2) The Corporation has accepted and implemented the
recommendation of the High Power committee report with effect
from 1.1.1986. According to Para 5(i) of the DPE O.M. No.2 (43)/90
DPE (WC) dated 12 th June, 1990, one stagnation increment on
completion of every two years on maximum of scale of pay subject
to a maximum of three such increments can be granted to such
employees.

(3) It is certified that by giving retrospective effect to this
regulation, it will not prejudicially affect the interest of any person
to whom these regulations are applicable.

(4) The Corporation is obliged to amend the Regulation 87 of the
FCI(Staff)Regulations, 1971 on the analogy of the instructions
issued by the Government of India from time to time. In
supersession of all previous orders, the Ministry of Finance has
issued two O.Ms. No. 7(11)/E.III/93 dated 30 th August, 1993 and
O.M. No.7 (44)/E.111/92dated 30 th September, 1993. The said
orders were effective from 30th August, 1993 and 30 th
September, 1993 respectively. The amendments were necessitated
to avoid financial hardships to the employees either stagnated or
may stagnate on maximum of their pay scales. By amending the
said regulations with retrospective effect will not have any adverse
affect to any of the employee of the Corporation to whom these
regulations are applicable.

88. Ex-Gratia Grant :-

In the event of death of an employee in extraordinary or tragic
circumstances, the Managing Director may sanction, in accordance
with such rules as may be framed by the Board in that behalf, an
ex-gratia grant to the family members dependent on the employee
if no terminal benefits /compensation is admissible under normal
Rules.

89. Saving Provisions :-
Nothing contained in these Regulations shall affect the application
of any other law, rule or regulation for the time being in force.

90. Section 90 :-

Nothing contained in these Regulations shall invalidate any order
made or action taken by the Corporation or any of its officers in
accordance with the provisions contained in the draft Staff
Regulations which were in force before the commencement of these
Regulations:

91. Interpretation :-



If any doubt or difficulty arises in interpreting these Regulations, or
in giving effect to them, or if any lacuna, inconsistency or anomaly
is discovered in their application, it shall be open to the Board to
issue general instructions not inconsistent with the Act, and the
rules and regulations made hereunder for the purpose of removing
such doubt, difficulty, lacuna, inconsistency or anomaly.



